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GUWAHATI BENH:
ORDER SHEET
.OJ;ig‘:Lr}elél applecation Nos f'SAZ./(y}
Mise|Petition Mo /
.. Contempt petition No: /
Review zi\PpLecation Nos /
Applécants: ~___ Talatmddim  QAmed
Resp:‘1r1f3:61r1“t5>:-==~_,“____~ ‘V\fw- 1 Qt‘&’\/\/\
Ll ;—'E ;%\dvac aﬂve for the :fsxpplecants:'_‘g . LWVY\'ULAQ
~ faﬁwocatte for the Respondants:-~ Q,CL,QQ , '
= Notes.ofi Ehs ReoT stry} Date }1 OTGET of the Tribunal™.
; i ? ‘ ‘ . T
: Vv iis Bedbearon e - 14,7,2003 7 Present 2 The Hon'ble Mr. Justice D.N.
‘13 ] !1;-1!5‘1..‘“.101;\. ib, ‘m E . ! Chowclhury, Vice-Chairman.
o tormodbut not 0 time : f
Conddnaltios oo tion e % * The Hon'ble Mr, N, D. Daya]_
' . ¥ Member (A).
fied | s i g o 9' “‘
Lt for R IS0 onny S " L
e vide Tpaind ) N None appears for the applicant,
Lo Dated | [ ° Put up again on 22,7,2003 in presence—
! 1 | of learned counsel for the applicant.
| L L‘—/W
| , . o~
‘ - Me;Zer Vice~Chairman
Steps Woidcon wwm e
. F % 22.7. 2003 ‘Heard Mr. I, Ahmed, learned counsel
W : ) ,for the applicant.
I~ o i : Issue notice to show cause as to
. %}' é ;why the application shall not be admitted.
, ; , . 03 for admission.
2_;[:,/,‘@& /(mx’alg/g l{;"% List on. 25, 8 2003 for admissi -
B/ Sor Loy « | !
beshopetot 1a. 1474 5] S [~
le A1D \ } L'/léa/l | N M%ber Vice-G’haAirman
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@ 0.A, 152/2003

25.8.2003 Present : The Hon'ble Mr.. Justice
D.N. Chowdhury, Vice-Chairman.

The Hon'ble Mr, K.V. Prahaladan,

NB'W’P\’Q’ hwo Administrative Member,
IV tﬁlﬁﬁf‘ |
e Heard Mr, I, Ahmed, learned
22%12533 : counsel for the applicant and also Mr.

PP
’ A. Deb Roy, learned Sr. C,G.S.C. for

the respondents.,
e LY
RN O/ngo//% The application is admitted.
7 é Call for the regords,

AR | List again on 25.9.2003 for
orders,

EANDERI I W

Member Vlce—Chalrman
‘mb ‘ R

25.9.2003 ~ It has been stated that weitténv4
' statement has been filed and the appli-
cant received the same. Office to act

accordinglye. :
Since pleadings are complete, the
Case may now be listed for hearing and
the applicant may file re joinder, if
any, within two weks from today.

List the case for hearing on' 29.

10.2003. | \
k/'\—/.’\/ .
IO oL b

Member Vice—Chaifman

A

bb ‘ ' _ [

BL%&‘” Qs \ . Q - 29.10.,2003 . None appears for the applicani;
List the matter again on 8.12.2003
M jt\_ e oppllicnd -

§31;, for hearing.
\\;Mb

Mﬁ ‘/fmﬂ's’\'\—ﬂ‘- W /@Vv\ | Qy , \/\4
W Q{ 7,0 Mp‘/&a Al ! \C)Iéenber Vice=-Chairman
Dvpeale M MK PAazumdot B2

7 | i %10403 |~\sv~cvx}§%%JoQ o KLAJAﬂf7
A | | Py onitr”
A



0,A/ 152/2003 ——
2%,2,2004 Present @ The Hon'ble Sri Shanker Raju,
- . Judicial Member.)

The Hon'ble Sri K.,V JjPrahdadam
Administrative Member, b

Heard learned counsel for the
parties,’

The O,A, is disposed of for 't‘he‘
- reasons passed in separate sheets/

e

Member (A) o Member (J)
bb :




CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Oche/R.B.No. 1:i:i 152 of 2003,

? .
| | DATE OF DECISION 29¢2.2004,

‘o'a.’lo"'of:.o{'&oia u‘-]?‘!-?‘:’dtd-];r}.Ao}zr?e.d.o..-.o.gtoonoto.oos.aoaooaoAPPLICAI\]T(S)0

]

; “.00‘0.0{@0.@0%0 .@%‘{E}doaoro‘OOIQQ.tooobto&oaooooo....o'..ADVOCA’l‘E FOR TI_IE

| _ APPLICANT(S).
1 . .
! _

~VERSUS-

| Union of India & Ors,/ .RLSPONDLNT(S)

_.,..,..P{m:’.fq.'ip?-b. BPYOo$r8'¢'G‘$‘€;"0'.oco-..ao;ooooADVOCATE FOR TI'IE

- RESPONDENT(S) .

THE HON'BLE MR. SHANKER RAJU, JUDICIAL MEMBER,

THE H&N tgLE MR, K.V, PRAHLADAN ADMINIJTRATIVE MEMBER,

1. W”zether Reporters of local papers may be allowed to see the -
- budgment 2 K

2. 'il‘o be referred to the Reporter or not>*"

3e | T};iwlhether their Lordships wish to see the fair copy of the

Judgment ? v~

|

Whether the judgment is to be circulated to the other Benches ?

|
'J‘[udgment dellvered by Hon'ble Member (J)

|
= |
i




CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
10riginal-Applica£ion No.152 of 2003. _
Déte of Ordef ¢ This, the 25th Day of Fébruary, 2004;
THE HON'BLE SHRI SHANKER RAJU; jUDICIAL MEMBER. |
THE HON'BLE SHRI K.V. PRAHLADAN + ADMINSTRATIVE MEMBER.

Md.Jalaluddin Ahmed

S/o Late Kalimuddin

Vill: Gadaijhar

P.S: Dalgaon, Mangaldoi

Dist: Darrang, Assam. e« « « o o Applicant.-

By Advocate Mr.M.K.Mazumdar'.
- Versus - .

l. Union of India
Represented by the Secretary
to the Government of India
Ministry of Communication
New Delhi.

2. The Post Master General
Assam Circle, Dibrugarh
P.S., P.0., Town & Dist: Dibrugarh.

3. Superintendent of Post Offices (By name)
Darrang Division
Tezpur - 784 001.

4. Post Master, Mangaldoi
District: Darrang. « ¢« « « « Respondents.

By Mr.A.Deb Roy, Sr.C.G.S.C.

O RDER (ORAL)

SHANKER RAJU, MEMBER(J):

The applicant impugns respondents® order dated

6.12.1999 passed under Rule 19(1) of the CCS (CC&A) Rules,

1965 compﬁlsorily'retiring the'appliéant from service. The
applicant also impugns the inaction on the part of the
respondents by which the appeal preferred against the

compulsory retirement has not been dispensed with.

1. - The applicant worked as Group 'D' employee. On

account of his detention in police custodytfor exceeding 48
hours, he was placed under suspension on 2.7.1998. An
enquiry was ordered on 8.1.1999 under Rule 14 of the CCS

(CC&A) Rules. However, the same was dropped on 12.8.1999 as

the applicant was convicted of an offence under Section

353/323 1PC by an order passed on 23.7.1999 by the CJM,
Mangaldoi.

Contd./2

/\\_
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2. By a show cause notice dated ~-12.8.1999 = -under
Rule 19 of the CCS (CC&A) Rules a punishment of stoppage of
next increment for two-years‘was proposed. This nas been
responded by the ‘applicant;' By an order -dated 6. 10 1999
aforesaid show cause notlce was. dropped. By a 'show cause
notice dated 20.10.1999 a punishment of compulsory

retlrement has been proposed As the appeal preferred against
before the

Vthe punlshment was pending /-Chief Judicial Maglstrate- ‘the

respondents compulsorlly retired the applicant.

3. However by the order dated 10.4.2002 in appeal
the CJM, Darrang, Mangaldoi acquitted the applicant
honourably from. the charges. As fhe -.appeal remained
pendlng and is still to be disposed of,the present O.A. has
been filed. o

4. . ‘ The< learned counsel | for the applicant,

Mr.M.K.Mazumdar raised sevaral contentions to 'assail the

order but at the outset acquittal order passed under Rule 19
of the CCS ( CC&S) Rules is to be set aside havingvrendered
nullity.

5. - On the other hand, Mr.A.Deb Roy, learned

Sr.Cc.G.S.C. for .the respondents, vehemently opposed the

~applicants' contentions. However, Mr.Deb Roy ‘acknowledged

that the appeal is still to be disposed of.

contentions of the parties. The Hon'ble Apex Court in its

'judgment,paséed in Union of India & Others vs. Ramesh Kumar-

reported in 1997 SCC (L&S) 1774 held that on acqnittal by

the Appellate Court the issue regarding re-instatement would

"have to be considered.

7. Hav1ng regard to 1b1d as we are satlsfted w1th

%
_ the acqulttal of the applicant in appeal honourablg and on

merit, the stlgma attached to the appllcant due to hlS

o : Fouvndaion
d@ﬁwﬂtlon is obliterated. The very povtenmtion of the order
passed under Rule 19(1) of the CCS (CC&A) Rules ibid #g

'Contd:/B

L

6. We have carefully considered the rival .
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is ceased to exist.

A\J

8. , As we find that the appeal preferred against

the compulsorj retirement attaching copy of the appellate -

order of acquitfal is still to be responded to, tﬁe 0.A. is
disposed of with a direction” to ‘the respdndents to disposex
of the pending appeal of the appliéant.having due régard to
his honourable acquittal and also our obseryations‘made ibid

by a detailed and speaking order to be passed within three

‘months from the date of receipt of the copy of this order.

Copy of the order.té be kept 'in file.

(CL‘UW-_— | S W
( K.V.PRAHLADAN ' "~ ( SHANKER RAJU
ADMI I STRATIVE MEMBER . UDICIAL MEMBER

»
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IN THE CENTRAL ADMINISTRATIVE.TRIBUNA::3sGUWAHATI BENCH

GUWAHATI IS T
| ITRIE
ORIGINAL APPLICATION No_______ /03, - |

Sri Jalaluddin phmed.,,.s Applicant, . 2;:'?7
. . H ' |
-Vs- . ‘;\‘ g‘
_ S
Unien ef India & ers,” ,Respondents,i S

SYNOP3SIg

. Applicant made for setting aside and graszs
quashing impugned erder ne,F8-A/Assult/98 dtf.-6-12-'9§
issued by Respendent Neo,3 thereby erdering cempulsoxy
retirement of the applicant -impugned erder is perse’
illegal, patently arbitrary-spplicant was a grade D.
employe@ of pestal department at Tengla , A camplalnt;
was ledged by Pest magter of Mang aldei against the
applicant Pelice registered a case GR case No §.2-. )
U/s 353/323 IPG, Applicant was arrested and suspended 4"»1 7'73
from service - guspensien was rewoked vide order @ a.: ..
dtd, 2-7-98,He was cenvicted by Chief Judicial Magigtrate —
@ Departmental Preceeding was initiated and dmppea'
vide exder £-10-99 dtd ____Again suspended 'vide
oxder _6-(0-9G , Applicant prederred appeal again’s:t
his convictien before sessiens Judge,Darrang being : ¢*-. -

Appeel Mo 200 2/sand the cenvictien was stayed. --Respendent
vide erder £-12—99 _sent the applicant en

\

Compulsery retirement wi'thoui‘any financial beniefi‘tgi@’

contd,



The GR case No 57»5715’ was remaned by
Sessions Judge vide erder dtd, 1¥%-1-2¢04

for fresh frial Applicant was acqui-
tted on té-4.20v2 He applied for review of

this case before Respendent vide letter dated
20-}-0%

229-62,9.12:¢2 £, He action frem the Respondent -

Respendents actien are in vielatien of Article
14 2311 of the constitution of Endia and Rule
14 and 19 of the CG§(CCA} Rules 1965 and
other previsions ~Actien is patently arbitrary
liable to be set aside- Reinstatement,Arrear
ef pay and other benefits,Costs etc.claimed-

dpplicant has beceme ouyw\rw\,’- Hefpulling
Ricksaw,Thalas , and wife has become makma

maid servant in ether househeld, Children are
off scheel, Needs immediate financial aid;

-—

- n = e
S



v“ 3¢ Superintendent eof Pest Offices(By name)

4, Post 'Méster,M ahgaldei,

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :::GUWAHATI BENCH
| CSUWAHAIL

ORIGINAL APPLICATION No.____ /03

BETWEEN

Mds Jalaluddin ghmed,
S/0 Late Kalimuddin,
Vill) Gadaijhar,
P,3. Dalgean,
~ Mapgaldei, , ~ '
Di St.' Darrang » Assam:! _e'e e os'e APPLI CANT

-VERSUS =

1§ Unien ef India represented
by the gecretary, te the
Gevt,ef India,

Ministry of Communicatien,
" New Delhi .

2 The Pest Magter General,
Assal CGircle, Dibrugarh,
P;s & P,6., Tewn & District,
DIBRUGARH,.

Darranc Divisien, -
T EZPUR-=~ 784001,

!

Bi strict- Barrang se'%  wiels  RESPONDENTS,

fuw v A A

DETAILS OF APPLICATION:-
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PARTICULARS OF ORDER AGAINST WHIGH APPLICA’II@N
Hes BERC MaDE - —

X! This appllcatlon is made agamst the erder
NeyF-8~1/Assault/o8 dated 6-12-99 issued by
Superintendent of Pest Office, Darrang Divisien,
Tezpur ,by which en erder was issued that the
applicant ,Gr 'p¢ Tangla $.6+ (new underx suspension)
be retired cempulserily fmm service with imedi ate -
effect and all ether exders issued by Respendentt Neii3
in the matter of Disciplinary Proceedings initiated
against the appdicant and this application is alse
made against the arbitrary actien of the Respendents
in suspendmg the applicant and denying him even
substance ‘allewances and alse fer denying arrear ef
pay & ethexr financial benefit ,;

'J_GRIQ DICTIoO

2, The applicant declares that this Hentble
Tribunal has get jurisdictien te adjudicate the
matter in regard te which this application is made}

T .L.’wua'.r.;g

-

The gpplicant further declares thathis = -
appliCatun is well within the peried of limitatien
- Prescriped under section 21 of the Adnu.m.strat:.ve
Tribunal Act, 1985;

40 EACT OF THE CASE
4;:1) That yeur applicant is a citizen of India

and' a permanent resident ef Gadaijhar village eof
Mangaldei , Assam; The applicant joeined servz.ces
in the pestal department in the year 1966 aa

. o contd.3,,

,d/b{w\
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Greup 'E' Empleyee and thereafter he was allewed to
efficiating in the Greup 'B' cadre en Ad-hec basz.s ‘
by . the Respendent Ne, i3 vide his letter dated 02-4-87
Subsequently the applicant was selected and appreved
fer appeintment in Greup'D* cadre in Darrang Divisien
by the Bespendent Ne;3 vide his letter dated 25-11-87
after helding departmental exammatlon and the appli-
cant was pested at SDI, Mangaldei.. by )
A cepy ef appeinizeht letter dtd;
22.4-87 & 25-11-87 is annexed herewith

and marked as ANNEXURE I & IA

4,24 That thereafter the Pest Master,Mangaldoi
Head Pest ©ffice vide his btter dated 27-8-92
sppeinted the gpplicant in the GreuptD' Pest in a i
Quasi Permanent capacity vith effect frem 29—12-199@
after having satisfied with the quality ef wqu,
conduct and character ef the gpplicant &

A cepy of the letter dated 27-8=92 /?

is annexed herewith and marked as é

ANNEXURE _II:
43, That since then, the appli.cant déscharged é
his dutie¢ te the full satisfactien of the suerier 3

autherities witheut any blemgsh i In the year 1997,

ene Sri P.K.Das jeined as a Pest Master at Mangaldei,
Head Pest @ffice and started illireating the applicant
from time te time en ene pretext and anethery On
29-6-1998 the said Pest Master lcdged a false case
pefere Pelice and made the applicant gu,s:bed and

kept in Pelice Custedy frem 2961998 to 4-7-1998

contd,4,,



4,

and hewés suspended by him vide erder dated 2~-7-98
and 29-7-1998,. | , 4 !

A copy of the susp®ensien erder
dated 2-7-98,29-7-98 ,30-7=-98 and
' 3-8-98 is filed herewith and
marked as Annexure III & III-A

III-B and III-G,:

4,4, That the agpplicant . \'f:\tf«“}i“‘submts,he al se
did net receive his pay fer the peried frem 21-8-99
te 5-11-08 witheut any reasens at the instsnce of
the abeve post' master, ’

A copy of letter dated 8-16=-97 and
reply dated 14-3-98 is filed herewith

and marked as ANNEXURE IV 8 iVy

4,5, That the said suspensien was fin&t«iji'\,inreveked
by the Rest Master vide his letter dated 9-9-98 amd
the applicant was transferred te Tangla 5.0,

- 0
A copy ef the revecatien le‘t‘iter
dated 9-9-98 filed herewith and
marked as ANNEXURE VI,

4,6, That the suspensien srder dated 2-7-98 has

been reveoked by the Pest Master Mangaldei vide erder
dated 9-9-98,

otd T L ee S e W wee e o O

i

centd, 5, .

. WWA 69—-\/\w e[“
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4.7, That in the méantime, @ departmental
preceedings was alse initiated against the applicant

~and the Superintendant ef Pest Gffice,Darrang Divisien

Tezpur vide his erder dated 8-1=99 sppeilted one

Sri M#CeKalita as Inquiry ©fficer to enquire inte !
the charges alleged against the applicant and the
applicant meanvhile vide his letter dated 23-12.98
denied the charges levelled against him

A cepy ef letter dated 8~-1-99 and

4,8, That in the meantime, the Chief Judicial
Magistrate,Darrang at Mengaldei vide Judgment dated
23-7-99 cenvicted the applicant GR Ne,525/98 ‘under
sectien 353/323 Cr,IPC and sentenced him te a fine
of K580/~ U/s 353 IPC ie default §.I for ene month
an d a fine of Kss208/= U/S 323 IPC in default §.I.
fer 15 days and immediately after cenvictien “the
Superintendent of Pest Office, Darrang Divisiien,
Tezpur vide his erder dated 12-8-99 drepped the
Departmental Preceeding which was parallaly drawn.

o 23-12-98 is filed herewith and |
~Ly B o
marked as ANNEXURE VIII ..~
. ~ '
3

) i
. A cepy ef letter dated 12-8-99 is
filed herewith and marked as

ANNEXURE {X &

4-Ov That the Bespondents-without helding any.
departmental inquiry, vielating the principles ef

- natural justice centemplated ta impese a miner penalty

i,

contd,6,,.

-
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U/R 19 of their CC$(CC & A) Rules 1965 and accerdingly
served a shew bause netice vide meme Ne,F-8-1/Assault/o8
dated 12-8-99 and in replyjf’that the ‘appli cant sent
registered letter dated 27-8-99 stating intemalia ,that
he had filed appeal against the judgment ef learned |
GJM ,Mangaldei ,dated 23-7=99 and hepe to‘gef:. acgui t ted
and the matter is subjudice, hewever the applicent was
again: . suspended vide letter dated 6-10-99 by the
Respendent Ne,3 and prepssal fer impesitien penalty
" was drepped,:

& cepy ef the letter dated 12-8-98;
27-8~99; and 6=10-99 is fied herewith
and marked as ANNEXURE X, XI. (XII  XIT]
respectively , " P
4,10, That the Respendent again served a s_.‘how 3
cause.Notice Ne,F-8-1/Assault/o8 datd, 20-10-99 ‘
propesing te impese te applicant the penalty eof ,

"Compulsery Reirement®™ frem service with img@ia’ne iv
¢ffect and the applicant vide letter dated llell~99
immediately replied the same but witheut effect and

tt;\ o yihis arbfirtrarr;‘:ly and the illegal manner in

vielation of CCs (CCA Rules ,1965 and principles of

natural justice and the previsiens ef censtitutioen

of India vide srder Ne,F3-1/Assault/98 dtd,6-12-99

the applicant was retired compulserily frem service
with immediate effect,.

A cepy of shew cause dtd, 20-10-99,reply
dt, ll-11.99, letter of subsistance
allewance dt, l-11-99 and reztyisans-t
erder dtd,6-12-99 filed herewith and
marked as Awwexuae/;xv,m WVIL,. L0 5

® . . respectively.

centd,7
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7.

4,11, That the above exder ef compulsery

retirement is patently arbitrary and whimsical

sicnce the appeal against the Criminal case was

subjudice befsre Sessiens Judge and earlier erder

of learned CJ M, was stayed ,Therefsre the

applicant preferred a review petltwn bmre the
Respondent vide letter datd. W 12-99% but ne' . actien A

was taken,

A ospy of review petitien dtd,
17-12=939 and dtd (3-5-2000 is

filed herewith and marked as
Ww‘—‘—u {Q_’f, respectively.. . g

4,12, That the Respondent did net review the
cenpulsery Retirement erder, but meanwhile the
learned Sessiens Judge delivered Judgment en
18=1~2601 in Criminal Appeal No, 20(D-3jof 1999
remanding the ease te Chief Judicial ‘Magistrate
for re-trial and leamed Chef Judicial Magistrate
delivered the final judgment en 1C-4-2002 and cepy
received by applicant, lawyer en 24-6-02 and “the
applicant received the same en 20-7-2002 ; in that
Judgment the leamed Chief Judicial Magistrate

. f/n/u&/ -u»;/.c.éu’/\ ‘

' Darrang held that accused Jalaludin Ahmed is not

guilty ef the offence under sectien 353/323 ef the
Indian Penal Cede and he is accerdingly acquitted frem
the alleged charge , The accused is set at liberty

. feo I‘thwi'th‘,a

contd,.8.
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A copy of learned Cheif Judicial
Magistrate,Barrang's jdugment dtd;
23-7-99,1learned Sessiens Judge
Judgement dt ,18-1-01 and leamre d

Chief Judicial Maggistrate,Darrang
final Judgment dt, 24-6-02 i's

filed herewith and marked as ANNEXURES
XX XKLL XXII, respectivelyy

4,13 That thereafte , the spplicent being abselved

[}S

iz ,
from all the charges preferred representing before the
Respendent fer re-instatement vide letter dtd, 22-7-02 ~
and dtd, 7=12-02 and 20=1-03 alse te release all his i
sutstanding dues but ne avail,

(beth written in Assamese)translated
and a letter dated 20-1-63 is filed
herewith and marked as ANNEYIIRES. XXT#|
XXIV,_and_XXV. . respectively,

e :

J
A letter dated 22-7-02 & 7=-12-02 ?

4,14, That the applicant humbly states that he was
first cenvected by the learned Chief Judicial 'Magistrate
Mang aldei en 23-7-99 and against the convictien hre
preferred an appeal before the gessisns Judge ,Darrang
and during pendency ef the said appeal he was placed
under suspensisn by the Respondent vide meme ne F8-1/
Assult /98 dt,6-10-99 and after that he was allewed

te draw half salary frem 11-18-99 till his complusery
retirement en 6=12-99 and thereafter we payment has
been made te the petititiener till this datey

centd,9
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I
4, 15; That the gplicant Was appointed te
the post of Group!D' Cadre on 15-11-87 after duly
held departmental examinatien conducted by the
Respendent Ne,3 and since then applicant centinued
te werk in that pest with effeciency and te the
satisfactien te all and alse witheut any blemish till
29-6-98 when a false cemplaint was ledge against
him by Respendent Ne,4 his superier efficer
Mr, P.X.Das,Pest Master,Mangaldei Head Quarter
(new retired) and accerdingly he was placed under

suspensien en 2-7-98 and the said suspensien erder
was hewever rewaked en 9-9-98 and thereafter the

applicant was transferred te Tangla, $§.on 23-7-99
the petitioner was cenvicted by learned Chief
Judicial Magistrate,Mangaldei in G.R,Case Ne,525/98
U/s 353/323 IPG and t-hereafter en the basis eof the
said cenvictien, the departmental preceeding was
drepped en 12-8-99 by the Respendent and a prepesal
for impesitien ef miner penalty fer steppage ‘of his
next increment for twe years witheut cumul ative
effect was madey After that en 6-10-99 he was again
Placed under sespensien by the Respendent Ne .3 bd the
penalty already prepesed te impese en him was drepped
by the said respendent , Thereafter the petif’ioner
was untimely placed under cemplulsery retirement en
6-12-99 en the said greund ef his cenvictien by a
criminal ceurt and this erder eof cempulsery retirement
was Passed during the pendency ef criminal appeal
preferred by the applicant befere the court ¢f
§essiens Judge, Darrang and the said Judge after
setting aside the conviction and sentence passed

by the Chief Judicial Magistrate,Mangaldei , remanded

the matter te the tried court fer deciding tk},!e matter a

éfﬂqﬂ M&!A«:—\"ﬂ/fr@

fresh and ultimately the Cief J udicial Magistrate,

cen wcl.
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Mangaldei acquited the applicant on 10-4=52 after
finding him innccent, After that the. petitltener

made review petitions before the Respendent higher
autherity in erder te allew him te reinstate him, pay
arrear salaries and ether consequential beﬁeflts he
entitled te but there is 'ne actien on the part of
Respendent, §

4,16, That the -applicant has beceme a vorpert

he underteek pulling recksaws ,thallas etc,hls wife
has become a.maid servant in ether heuse hold he as
te put eff his three miner daughters from scheol,

K
Thus his financial plight is beyond ene's apprehension;i
all this due teo theliase,arbitrary,malafide actiens |
of the Respendent, 2?

e

4,47 . That e action of the autherity is patently
arbitrary, abuse of pewer and in total vielatien ef

Censtitutien ef India and CC3(CA)Rules 1965

4,18, That the spplicant states that he id
entitled te reimbursement of legal expenses,

4,19, That under the circumstances states 1ilst
the Hent'ble Tribunal may be plce:=dte set aside

- the erder dated 6-12-99 issued by the Respendent Nb;Si

44,20, That this application is made benafide and

fer the interest o¢f justice,

54 GROUNDS FOR RELIEF WITH LEGAL PROVISIONS

-

contd, 11



1lle

Sels Fer that the disciplinary autherity
Cemmi tted ‘-manefest errer ef law apparent en the
face of recerds in cempulserily retiring the
applicant , On the basis ef seme vague and wzld
allegations net substantiated by any facts, “

Therefere, the impugned erder dt, 6-12-99 is'liable te

sél aside and quashed,

5.2, For that the applicant has been .
descriminated in vielatien ef Article 14 of the
Genstitutien of India , in as much as, the alelcanu

has been single out fara%gwsh treatment, -

5536 Fer that the impugned action ef the
Respendent is in clear vislation of Article *

311 eof the Coenstitutien of India as there was

ne departmental enquiry and he was acquitted frem
Criminal Charges, aught te have been relnstated

S.4, Fer that the impugned actien in retiring
the appllcant Ccempulserily have been denied in
gress vielatien of Rule 14 of the CC;(CGA} Rules
1965,

55 For that the desciplinary autherity'acted
ellegally, therefere, the impugned erder is net
legally maintainable and the same is liable te.be
set aside and quashed,

5,64 Fer that the applicant was suspended twi ce,
desciplinary preceeding was drepped, he was shew
cause fer miner penalty and ultimately in the face
of stay of lewer Criminal GCeurtts Judgment he was

It

}

C@htd.lZ. (X}

<~

s
L

f



- 5.7 For thet if an Appeal /Revision in

12,

‘srdered to Compulserily retire , this shows

complete lack of mind, abuse of precess,
arbi trary, shimsical attitude of the Respandént
towards the applicant, hence impugned erder is
liable te be set aside and quashed, '

f

higher court against cenvictien, fmcuwids and
the Gevt,servant is acquitted, the srder

impesing of penalty en him on the basis of
convictien , which ne lenger stands,becomes
liable te be set aslde, since the applz.cant
isacquitted by learned | e;“jw V") erder of
cempulsery retirement 1\{1%1,:% be set aside

Iy

'in net deing so the Respondent acted in arbitrary

manner and cemmitted grass abused of pewers,
ll

5.8, For that the applicant has been des-
criminated in vielation of Rule 14 ,19 and ether

previsions ef the CBS(CCAjRules, 1965 and the Pro=-
sions of the GCenstitution of India,: _ H
.

5.9, Fer that the Respendents have vielated
the sdministratives fairplay and has displayed
ebject arbitrariness in retiring the applicant
cempulserily end denying financial benefits p
te him,, ‘ :

centd, 13

3




filing this appllcatn.on. '
|
T - THE MATTER NOT PREVIOUSLY FILED 01% /3
N

13,

6, BETAILS OF REMEDIES EXHAU,S(TED

The appl:.cant begs te state that hel
Has exhausted all remedies availdle to him

and there is no} other zltemative remedy than
te appmsach this Hentble Tribunal by way of

PENDING BEFORE ANY OTHER CCURT .

The applicant further states that he
was net previously filed any Writ Petition, |
application or suit befere any ceurt or any |

authoerity er any ether Bench efthis Hentble
Tribunal regarding the grievances for which thls
applicatien has been made and they are pendlng

befere any of them | \§ ‘_

8% RELIEF SOUGHT FOR ! |
Under the aferesaid circumstances the

applicant prays that the application be admitted ‘

recerds be called for, and after hearing thel ‘

parties and on causes shown and on perusal oé the

recoxrds be pleased te grant the fs 11owing reiief;a

i

8¢ ki Toe set aside and quash the erder Ne
F 8~1/Assault/98 dated 6= 12= 19994 %
8e2y Te pay arrear pays and ether fnanczal
,benefits;

8.3y Gost;

844, Any ether reliefs entitled to;

C@ntd"ll4". .
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14,
INTERIM GRDER PRAYED R: S

h!

Pending dlspasal of thls applz.catwn‘
prays that;

O 1s Further the ceupulsary retirement ‘
erder No;F8~-1/Assault/98 dtd, 6-12-9%
(Annexurej be stayed and pay salary-

te him; .
The applicatien has been filed threugh
Advecate, f

Particulars of I.P,0,

1) 1F0 Ne;: QG 4’9095@( | :

ii) Date of Issue ZOZ :

iii) Issued frem ééié 2/, P0. 3

1v) Payable at __ (Zo,0vpdaly -

Verification, .,

P
n . T

il o //WD
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VEBRLELGATION
. £
e : .
I shri Jalaluddin ahmed sen of Late h

Kalimuddin age 5(5 0 years, resident eof Gadaijhar
village , P,$; Dalgaen, Mangaldei, District Barrangf}

Assam do hereby verify that the centents of - 6
p aras l_,'ULd_ +‘sz'“9 1 G)gl cw—t&%?’{ - &4
. ’ b1
are true te my personal knowledge and paras ‘:i-
R te_Lj2o 2 G H
believed te be true on legal advice and that I have:
not suppressed any material fact, ‘ R
ta
A
Date_|~F—-2w0?% Signature of the gpplicant
Place_ﬁ/lwtrm‘\‘ .
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,'  DEPARTHMENT OF POALS .
OFFICE OF 1uf SUPDY. OF POST OFFICES: DARRANG DIVISTON: TEZPUR

hemo No. B1/I Aifsc/Ch IT Dated »t Teznur the 22407

T o~-  f@he le%--&ﬁ-&fiﬁéﬁals,a,re-shemhy.,.a,p 'ro.vedbg:ﬁm'
2tficlnting in the Group 'D' cadye on gnﬂbmc‘baSifS:,.gndt’“sillote#d' |
o the unit shown against their mame. - - - . o

Namg Unit a1lgted
. «edie 3ad 314, BDA Chapuskhet . SPM Tangla

r -
1 Ealinigaon)

/

\?g«f fianaty Najbangsui, EDDA Keherukhandn - A(Ivliss;@nri) °DI/Tz.

‘e . .-
\/ Jdealudlin Abrced, EDDA Dalgaon - (Hatigarh) SDI/
(3{;1305 tan Darvsng Pahbari) Dhekinjuii
“.’ ‘ . .
-+ Lo3ul Hussein, EDDA, Chemuapatra - 93IMangaldal., ~
( ML2) |
5. ori Manik e, EMC Atterikhat - = 50T angaldad

(0ffg. a8 Runber Atwrikhat
Dimakuchi 1ine)

&~ N S PRl 8a/- o
T S ( M. N Sharma)
. I ' . ~r SupAt. of Post Offices

Darvang Division

Tezpur-784001.

Jory to i~ k& ' _ v
1« The »DT Tezpur/dheginjuliMangnldal/Charisli
for informntion & necessrry nction

-

2. The LPM Tangia foy information and n/a.
3. The Officinls concerted. ‘
{ .

¥

| ~ b
- Vs ’ \ T4 “A A,
W,—"b/{ ¢ “ . Supr'{‘t. of Po...‘?,t Offic?a’B‘%\.\
6\/ | . o Yarrang ivigion ™
e ——= {2t “Te%pur-784001.

rf -
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p 3 Y}/’
LREPAKT. NT OR POSTS '
OFFIC OF THE SUPDT. OF PQbT OFFICES;: DARRANG DN: TEZFPUR
1100 B~1/1V/Exan/ay foted at Tezyur the 25-11.g7
- . As a result or Iiteracy x test held on 22-11-87 at
Tezpur, the Tollow:rg 1,D, Employees are selected ang approved for
4ppointuent in Group Dt Cadre in Darrang Division ang allotted to
the units shoun aguinst each, :
S1.No, Roll No., :'ame & Office Cormunity Name & Unit in
------- " ~———..  Yhere working ==m——me—e- MWhich allovted
1. Tez -4 Shri Madan Rajbeangshi o/C SDI/Dheltiaju:
EDDA,Kehe rukunda
2s Tez =5 Shri Khagen Sarma o/cC SDI/Tezpur N
Offg,Mail Peon,Mijikajan '
| 3. Tez -7 Jalaluddin Ahmegd 0/C SDI/langa1ldn:
;,//ﬂ 0ffg, M/Peon,Hatigarh
4 Tez -8 Shri Ambika Sarma u/C v1.0ffice, Po: .
Offg.QPDup 'D' Dvl,0ffice
ez =11 Shri Manik Das ' S/C SPM/Tangla
Offg, Group D! Atterikhat
«_*u. Tl =13 Shri Durgeswar Saikia - o/c SDI/Charali,
_ Messenger,Sootea .
7¢ Tez <16 Shri Mona Ray Fhukan o/c SDI/Charali
ED Packer,Baranganari
8. Tez ~18 Shri Dhaneswar Khaung u/C SDI/Charali
Ep, Mijikajen \
9. Tez -39 Shri Nikodin Topno 0/C SFM/Charali
: DI, Gormara
. S _ t
10, Tez =33 Shri Suren halita c/C PostMéster/Tez, '
: Offy . Postman,Tezp:r r ‘
11, Tez 38 Shri Narendra Kr, sarus o/C SDI/Tezpur.
) Messenger,Paneriuut
Sd/- (B.C.Roy) |
) B : oupdt.,of,kostwoﬁfioes -
Copy to := - o . - Darrang Dn, Tezpur -~ ~~—
1. The Postmaster Tezpur/Mangadai Thev wil] .. :
. ¥y will issue posting
20 ALl SDI(P) of Darrang Dn, é order after observi

3. The SEM Tangla, Charali, Ierekiajuli necessary procedupe i/r/o

the candidates allotted ‘

%f/}he cindidates concerner,, : to their units,
Y. Spare, : - '
‘ - M-+ - i
49//// Supdt, of Post'Offlces
\a/ : ( . Uarrang’Division ‘

Tezpur-?B&OO?.



R M S

_'_______Mg..mqi.-—..-——v

-

ra

-

NPT/Tha afficials cancarned; ﬂi?( cﬁé/é%AQA JZ&~ ,ﬁ/ﬁ'

AR Rri AR At i e SRR &
i ‘
* ;.

P ;oepnrtmaﬁf“af pn'td

oy | | : DR
P | ,nr#{xcﬁ OF THe .

PDJT?MSTCH?”A.:’E‘MHI m.ﬂg pgd, JF‘FIC.E; i | S L
“Ul ’ !

»&a.bnﬁlLicn/Pustman and. Gr. i AN \h;fmd at fangal da éﬂgg.@»»f*;“"?

CNGT T aaldag the 22 6 -rT )
] | , _— | . a - ’ j | // . | | » ’ ..
) ~ ) : ‘ ' :

| L L N
AR . ¢ E

L S

, In purauancn of Rula 3 and X _of t;\\éxs(fbmpoqry)
Rulea 1965, The ﬂn&tmabtar sPangeldod MO being

‘rogard to the quality of uctk,conducb and choracter of the olzsuirﬁ}
.nffinials that they are suitable to ba appain&od &n thy Quasi

. Pormanant capmcity under ‘Govt of India in the poat of Gr¢’q*' :
(8eale  750-12-870 8 14-940) hareby sppointad.the said in la LT

: Quaji Parwanant capacity in the said paat with a??act frmm,ﬁha 'S
dat &bouw ageinst sache .- el

3@ﬁ}e€49d having -

-

Nana and dnsigne?ian data<aF:éfFébt.-J.MVLu:vv*, s JEEE
! . . .‘«- Lo ) . .
| . o : : ,
1.5hri Nila Kanto ﬂazumdﬂr : j44*59 'ji , : | ". L e
' yﬂt."a‘gﬁnngaldai HO R o '

| ‘~Br.'a ’.ﬂangaldai MO o e K

: T : i
. Yoolw o . Lo S : . - o ) .
. L " 5 L. L . . . . L S i
N . . . B , . ; L .
o . . L. Lo . : s . : .
- C ¢$.ooo . . o i IR . i . . ' 4
. i . co \ N . T ' . . . ,
i . R g . “ ;‘ . i B
. - y 't Yy
t

) 1 T Sﬁ’(owka Sahal}) | - :

IR o , Puetwaatar _H _ S

| ’ L ﬂangaldai wa vaa1zs R
.

Copy to

2)P/F of ¢ the ﬂfficials o AA.",p--;~
3) O/p o, S [ U DR

"%tmﬁl’/ o

< - ooy Ji co Mangaldal e - ~]

e




o= T DEPARTMENT OF POSTS : INDIA
Lt OFFICE OF THE POSTMASTER : MANGALDAI KO

; _ } ) . Ne.: V(%Q_/Qa {t““c)b :Hc?,z .Fn;&

Governmsnt of I
Ministry of ...... (s v tizs modson

(p].OCG of iesue,..,Mﬁv‘EﬂM&QQ%q oooo-ooc‘a;),q,cjfaoogng”-coo) )

-
-

_ ORDER - | SRS
Wherees a disciplinary ' Where a case against Shri,.....
pracseding against Shri... P 1) qaﬁggj
R AR £ dwﬂhwinpf a cyib@n%akoffanra is u
codénﬁﬁrutad/ponding. , invnstigation/lnquiry/trial.

Becanse of Ly de Lﬁ&nﬂv
Nouw, theref iydth(cEggo&ﬁgqﬁflhéYﬁ?Rgg 5ﬁéd(9 Z%bkgﬁting

Autherity sr.an authority te which it is subordinnto or any oth
autherity empowered by ths President in that behalf), in exsrcisc
of the peuers cenferrad by sub-rule (1) of Ruls 10 of the Central
Civil Services-(Classificati nkqQ&O&ﬁhA'ﬁﬁg“ﬁ qsa]) Rules, 1965, .
hereby places: the said Shriviciseserceseseicscrciseareses @nder
suspensien with.immediata: uf?act.

It ;"b“ﬁrt%ﬁ @Hfragi thnt during the period tmgh%’i“dor
ahegll remzin 17 Fn B8 Ldﬁggﬁé aat T8 gr Shri..........,o......
tesssscsesscneacssss UName and. dusignatien of the Govsrnment. servar
sheuld be...eveesueencesaosi(Name of the place) anc the said
P Shri..........................u..ahall not laave the hendquatters

without obtaining the pruviqus permission.of the- undsraignod.
Yooy . ‘
“ : S

B R
. . N .
' L et H "

*&rw/xf_ : o i (By erder and in tha"name nf the
| @@fﬁ;f/ ' . ! President) -. "' - -

I Y PR

Signature'

- ca——

! Nama and dosign
1 C ' 1 sispending authori

Coa g ttﬂ.f" “&"7“‘2’ v
. : L R

) Clpy to 'ShriH.'.;......13.«.......o....‘.(Naulo and '
designation of the suspendsd officer), Orders regarding . aubsiato

allowance admiasibl( wpﬁbguggptgfﬁw,{)perioﬁ of his sispension
- | will  be issusd\separately. :

g
: | Pk Mawa/lf/ Tz Co

Delcay

oy v

A ‘ ’
‘
Y -
‘ v

\ e . Sk &@{QUMJJQA [ qu\,,;w. ot
/

.... Tos Pwﬁ W o

A VA W RP MR i




| Y DEPARTMENT OF POSTS $INDIA i
v o i /’gl

Oi FICE 0 THE POSTMASTER ¢ MANGALOAI HMD @y
V .
ép | - .
vﬁqh’ . | _
;' Ne. B./Staff/98-99 Dateod Mangaldai, the 29-7-98,
No _ : CORRIGENDUM
E‘r\ > ORDER

The (:dmer irquud vide Memo no, 02/5taff/968-~99 dated 2~7-98
®ay pl :ase ht-aa Fnlloua.

herese ¢ coe against Shri Jalaluddin Ahmed, Gr, *D!
Mengal ‘ni HPC {n raspect of a criminsl ofPonce is under investi-
gatien

find uharnaa the said Shri Jalcluddin was detained in ﬂdum

cueted:. an ﬁ? 6~90 to 4-~7~98 for a period axceeding 48 (ferty~
sight) houra.

’
-

‘ew  tterefores the said Shri Jaleluddin Ahmaed, Gr '0°

ta havi been cuspended wes.f, the date of detention, i,e, the
6.7 te 4,7.98) in terms of Sub Rule 2 of Rule 10 af the
(CC/ ) Ruler, 1965 end shsll remain under suspsnasisn until

furthe: asrdor, '

sl — '
( P. K. Dag)sicism s tiie... .
Postmaster - €exantdnd-VB418"

_ Mangsldal HO~-784125,

Copy fd . tn
1V The D.A.(P), Calcutta for inPermation,
2 The Sepdt, of Past ﬁffiooa, Darrang Divn., Tezpur far
inforrstian and necessary sctiocn into ths matter,
\? Tha officifal coencerned,
4 Tha AT1(n/ce) Mangaldei HO Por necmaesary sction.

5 Spare. s

- . ( P, &/mz;w;n"vﬂ“mu
‘ Postmaster D lgneente 8L YRA LS
' ‘ Mangeldal H0~784125.

(v - AP S S P17 A A HIR DR BE 1) B PR A
. ipra r [wngv

s

[ U S VEp

H
!
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CE DE:TT, OF POST:sINDIA | -
‘ OFFICE OF THE SUPDT OF POST CFFICES; DARRANG JIVISIC

TEZPUR-784¢01,
Meme No, F8«1/Assult/9s "Dated at. Tezpur tie 30,7,98

© Md Jalaluddin Ahned, Group 'D'Mangaldai HC hag
been placed under Suspenshen with effec: from 29,6,98
A/N vige Postmaster Mangaldai Memo No, B2/itaff/93 dta,
29.7.98, During the period of 8uspension- Mg, Jalaluaain
Ahmed will dray Subsistance allowances at an andut equqgl

Any othep compensatory allswances will also be .
adnissible to hipm from time to timo_en4tbe*baeiatof pay' 3 -
of which the.Govt‘servany Was in receipt on the date of
SuSpension subject to the fulfilment: of other concition
laid dewn for tie drawal of such allowances,

Each claim of Subsistance alléwances ang other come
ensatery allowonces should be Supported by a certificate
y the Govt, servant to the effect that he was not oengaged

in any employment, business, profecsion duriang the Feriod
of which the clai’ relates,

i

y S€f£" 7

( Be X, Marak )
Supdt, of Post Offices
Darrnng‘Diviaian,Tezpur

)
Copy to t- - ,

¢

1) The Postmaster Mangaldai for faveur of information
and necessary actien,

/:;/29e aA(g)Calcutta(through P.M.ﬁéégiidﬂi) .

L -5) M8, Jalalwicin Ahmed, Group 1ps “Mangalcai HO(now U/ §)
’ 1o i : .

4) ¢e, !

visicn, Tozpur

N e i - e



o o T e \-'l:“““*"“‘mh b i) E vz S i i GBS *

\‘_‘n?;v ﬁ;n . 'ﬁ , A‘ , N
48 N i)~‘b\2%F y,{
R /R R %Y
ey, 2 065 | | '
Ll IRV OEPARTKENT OF #0STS: INDTA |
Q:F%' l UFFICE OF THE POSTMASTER : MAXGALDLI Hp
(3” Koo B2/Staff/98-99  Dated Mangeldai, the 3-8-93,
CORRIGE NDUR
ORDER

The erdor issued vide fomo No. B2/Staff/98-39 detsd 29-7-98
. D3y plozse be road as follows,

Yhersaee o case against Shri Jaloluddin Ahmed, gp, 'p?

Rengeldal WO in respact of & Criminal offence is underp
investigaticn, , -

Ahmed was detained
periad axceeding

And wheress ths said Hri Jalaluddin
fn Pelico custody on 29-6-98 tgq 4-7-98 for a
48 (fertysight) hours,

‘e cL!NQ; Now therefora, the sidd Shri-Jalaluddin Ahmed, Gr, tn°v
A to have ‘baan euspended w,a,f, ﬁ-G-QB, the date of detenticn

In terme of Sub Rule 2 of Rule 0 of the €cs(cen) Rules, 1965

and 8hall remoin ynder suspensin until further order,

.i
i

s ﬂ"q,eL / ;
o (P. X. Das) |
Poatmester
Nangaldaf HO-784128,

Copy fdu. to t-

(1) The D,A.(P), Calcuttafor informatien,
(2) The Supdt, of post 0ffces, Darrang Divioion,
Tezpur for {nformetionand nocassary action intg
the matter, .
\ ,3§/The offfctel concerne,
1 The APM(A/cs) Mangaldas HO Pog

necessary action,
{3\ “parvo,

-

v

(P. K. Dus z‘a'@l? '
Pestmeater )
-Hgngmldal HO=~784125,
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[ ' SSTASTLEET T e0ST » prars '

[
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T AN M <o o e .
L ’ ,?‘ RN TN e e aaoe e . ©oer
; SRR .0 PR S S Ao B5TRY g
4 » BRI T ORI L3 O W i e L BRI o T VO R W
Lo '

fde Julald luddi: AhEsd,Be . tD?
Ufl) :- Godni jhop,

- P.0. Depigoen {Borreng)

/7Ta3 00 1 £2/5%0P0/7L0/97098  detod of ALD i 012,97,
Cuh

l—,O?o ‘3099.0?”

! Uicuthorigod obeonen froa duty

.
: U234 you hawe boen cscoingod duty af dgliie
! guerﬂ 03 petctlonol bosio WOPa20.0,97 vny nrun coken leove
: ar &1 days rnd pecuccd on 30.9.97,1% *¢ obousuod Lhee you
‘ Lm;:vJ Joon shoontod fren duly and the work of the nio% gyope
e fpegh 2 ot ' e 1 - TR 2eBf i R
AL BgoTER AT ‘uhdeh 40 nost Lerocular an the 208 oF Gnut e .
Soputnt . : g
: You hovo bo i nexce bod~ thu poason of eboope-
You 3~y cloimad ghnt your caosieonodmcint oust po cawipod pad
Lo e2r0r you to uaplk in the doy oreps, Makeh 3o ouste neoe
tecdictsry oing SUbDER RS . Mov the une EohLgnud has ccn}gdurr;
L0 folo ction cpsinot you undor rule 535 gy ceeleen) g,
You oo thopcPorc athad G2 cubnit VOUE TR Ce
; R ISraon 49 Wy within 3 deys on recting of §hi onel
'. vhinget Pafl. ) \
F 1 . - . - - M
- -‘\ - -
. ) ‘ Ay rUf’/ .
o Angel ,n%gaiz
Postmaster ( H.'S. &. z)
. | - Mangaldai 784128~ -
~ .Q,}y‘tu :otho ‘Sypat, ar Dﬂu0_nanznna,nunv ?agpuv 1 Canr .
T ig dnatien ~nd Lind instruetiorn,
) + : Ilv;___,~—~ .
_ '1ﬁgET1ﬁ£;7ﬂﬁTZTP*“‘~~\_;m.
! . - i ! - R H. S. 730 kz [}l
rpkfgg;:jf)*/ L \ ilangaldal 78412 -
.. C\ ‘
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The Hon' hle 1"05)_‘, linaben Ganeral Aeeqrr
Circle, Merhdoat Rhnvan,Guuahat 1.5,

Throvek the Supat. Fort, Dyrreang,
i Tonlur. i
Divielon, Tezjur gl %Ny

Nat eq Nanrq]dii the/ﬂth tiapreh foo

~
-~

fub i~ Mon receiit of pay ror the period rrom 21/8/07 to
5/11/97 and haracerent cawwe by Sri F.Dae, PN
Manpaldat 1. O.

Honourable <4r,

WAth Aue recpoct ﬁllrl humrhie ruvhm!sfrion‘T
ber to lq‘y befora vou the rollowing few 1inee for fwour of
your k iInd 1ncormt fon and fpraate Norpcerry act fon.

That sir, I hwe been work Ing 2g niekt guar at
Manga1dal 1. 0. Sinee &/11./97.

Jo 8vl Pracanng Dae 1M, Fanealdad Le O ahqi)ren out
A congpiracy aminstémp I‘m:i)ltinc( familv hareerent ana
.facﬁn;: a lot ogltroul“?].efr heyond Aeceript 1on.

2« That S1r, Sri Pitamhar Ngea on tranefer from,
toined asnipght sunrd vien M. FHainudanin Ahrea tranererreq.
Mut eri Deca hae been orderad to wow ae nroup. N and T hawoe
henl ordered to work ae niplt ruam .

3. Mtef closinpg the of,‘f‘ice' under lodc and k ey by me
_Sri Ddca very often not ieed lllmt:iw!s: einloy office T.V.
Proeramme at nieht . Thie fMct bae already been Inrormeq to
SPTZ. to avoid my respongibilitdoe 2e nioht .) N2\

4. That Sir, T ap the onlv earnine member of mv family
consjet of nine members out of vhich three mabyred Aqurht pra

A4 the rest fonr Asyeht ar Ahont to he mqtt)"‘pr’.“nr’or theen

L
.?//3,{9 (‘jr‘CUlf‘_‘ft'ln(‘,F’C ]4f"TV 4nf’ t}lf" .’lhn./ﬁ f't']'-:f\'] '1'7”"’ht rre 110nf‘ ‘:'1t})

\70 my wife at Villape Gaaaiqpqn , Mleqch at 4 A(‘Ftﬂnco of 2 k.m.
/ fron Hanpealdad. Tn theee recfort for the p;rbfy/or my family
merhere haqg been int fmateq rop conelderat fon hut omo o froot

18 onig,

Conta,,,.o/-

i T, NOTIRSURED [m
| g s Rati o ﬁ"’t’ 4348
] &rgg‘fm nf Smmps afﬁxu{ Rs, “.{ e I
| nggg-%%giéwmd‘ ........ el Areneene )zito Samp .

| ::drcsscd w*{L\Q‘CRx(;(I-{O)n{){g(l M- .

»&?v*v‘w? A e ‘.nﬂm@;iﬁmn » T
€y, AU Signaturre of Receiving Officer
Ty A Signiurreof

—— —

el

'

‘
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[ .
5. That £1r, I am repret to Inform you that /I am Muglim

by caste, hut Au ring ' Rargan| I had not heen allowed to

obecerve' FASI' guringpsRamgan yhich .:1s an mtrem&e part of
the Muelime. Written n.pplicqtion flven to Sr1 Dae P.bis
FManpaldal to coneijer my cace but of no effect. Bven I
could not pray 'NAMAT' af night.

6. I had beon on meéé&ical lev e from 214 /97 to 29/0 AR
and from 6/490/07 to F,/H"/l'g’? t111 thie :‘Inte I hava not
recefved my leave salaryf from 2148 /M7 to 5/11/°7 rather
I haw e been Alrected to %}ppmr before medlcal board at
Manpaldat as par Polw di‘rection. On expiry of my medical
laeg\re andafter two monthg from the Aate of Joining, PuM,
Hanpalda1 Adrected me to appenr be fore medlcal board which

e perhape quite drvirular.

Sir, I H0 hereby eamestly pray you kIndly to relief of
Abov o stated family hardeement and troubles f‘a-cpd by me
duly ciused by Sr1 YeTae toV. MangaldaiThie for rwour
of your kind inrormat fon anA prayed to coneider my deplocable

condit fon.

Copy of my partienlare pncloren
herevith. ‘ ' Youre fatthmlly

,‘((‘l(/[(l/((‘('.:\)/)tVst\" k}
\ wlal b lvrv@/L
Bneloser :~ 9 (nine). (M

- ALALUDDIN ALMED )
Copy to t -
1) A ance Copy to Pala. Aceam Circle Cuwahatid.

2) 87 Darrane Niv ieion, Ye,mur for 4nrormat ion.

( ﬁ . B 454 4 e € e /}’Lp;j,cs(al/— @/p,\,éumf(gjoz,a_qll//,f /

mmmn m
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LW | OERRRTMENT OF PDST 3 INDIA ,' e
;& A
ngf 0ffice of the paostmaster i Mangalddi Head Past 3ffice
' .
Memo oo & 82/Staff/98-99 dated at Mangaldol thed.9,98
- ' Whereas an order of placing Md, Jaldlud&in Ahmed ///’/
- Gr,'D' ,Mangaldei HO under suspensicn was made vide this
| effice memo no. B2/Staff/98-99 dtd 2.7,98 ,
Nou the undareignéﬁ'in excorcise of tha pover cane o
ferred by clauas (C) of rule (5] of Rule 10 ef the C.C.S. - o
(CCA) of 1965 by reveokes the said erdsr of suspension with 1
immediate eoffect, ' . i
Sqp—" y
Postmaster (HSG~I)
\ fangaldei=-734125,
; Copy to : 1, The Supdt. of P,0s. Darrang Division ,Tezpur
| for infdrmation,
| 2, The D.A.(P), Calcutta=12 for inforastian,
j \/3° The O0fficial concered,
4+ The APM{A/Cs) Mangaldoi HO.
_ < P He Pof o o .
W‘ 6+ CR fila,
@@yj’/g 7. Spare, S RN l
d
. LA ,’V g AR
; (/Pan;%ggiir(ﬁfﬁl§3g
: - M3ngaldoi=-784125,
. -
Q
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. “l'ha Bupcri‘ntendent' of Pogt Orﬁ.ooru o S
Darrang Circle, tezpwr, P.o. Tezpur, _ | ‘
Dists Sonitpur (Assem) T »

Sub Vritten statements sgetngt the Article of

Charga.

Ref Your Noticeo No. F'8-I/Assault/os 4%, 16/12/98.,

air,

, Dated Tangla, Decomber 26/12/98.

In response to your allgvementioned notice,

mogt regpectlully and humbly I beg to submit my

written statemont ag fLollovs for favour of your king
Cemslderation and favourable ordorg.

1)

2)

. I —.:
 while I wng wrking thore as grade *D' amployee and f’-

That the allegntion made 2gainst me in Art1los of e 3
charges Noe« 4-1g stoutly dentod by me. It i not - ’ :
true that I have ever. mgsaultod shri P.x. bos, - N
Postanster of Mangaldas Hend Fogt office on 29/6/98 =~ !’

therebty I have ever violated the Provigiong of o -'
Rule 3 (11) 3 (1) (111) of =g (Conduct) Rules,

Thnt the allegation made #8goinst me in Article of
Chorgeg No IT is dented by mae It is not true that
1 bave evor committed migsconduct op milbehgvzozu'..

ile I wng working g grede 'D' emplovee at

Mongnldat Head Fogt Office. . _ | . .
Thnt the reml fnots are ng followg 3= : » )

.
1) Thet Y am & citizen of Indse by birth, but /

EEEUPUSTEI I S VOO -

— W belanz to religioug ainority, 7’
Ve o 11)

That I hava joined postal Department in the year
1966 ag grnde ‘W enployee snd got the Promotion

o Grede 'D' amployee attop Passing tho Depert= ’
nant4l exeminntion. E

111) Ihet during the last long peried of service,

§
SN
I bave been discharing my duties to tha ful} L
satisfnotion to my genior enployees .andloggéék's- Ll f :
including post master vithout any nﬂido » [

.' Contda., ..‘.2 s R



&)

)

7)

&)

9)

10)

- eircums:sncas, I wns discherging my duties regularlys. - !

7Yy Cﬁ“"’“ 8

That to my utter surprise, soon after the Joinging
of Shri P.K. Dps, as the Fost mngter of Mangnldag
Hend PRost 0ff4ce in the year 1997, I hed to face
111 treotmont from the sedd Postuaster ghri Pe.Ke Dag
for the ressons best know to hime.

Tha t whilo I wo g working st Menga ldei Hesd
Pogt 0fficae as the greda 'D' employod the said
Fostangter Shri P.K. Dag did not =llow me tomowva
around the pogt office freely, to touch tha
furnitures and ‘Paperg es I em a ™iya" mane - - -

That although I wes & grede *D' amployee I was
forced to work as the "Nigh? Guard® nt ﬁmgaldml
Hezd Foot office by tha seid pogtmoster Shrd PeKe
Das, incpite of my ropreseteficn stating my .
difficulties gubmitted before hime.

That while I was forcad to work ag the night guard
nt Mengn~ldel Head Fogt office, I was not allowed
to observe 'Fast® (Roja) and offer prayor (Nemajl
during the month of Renjen in the year 1997, -
That ultimately I 261l 411 and went on Modioal
Ioave with offect frem 21/8/97 to 5/11/97, T joimed -
sy duty on 6/11/97 snd submitted 2itness and
medical certificate from the Doctor vho had treeted
mGe Bub tho said postmaster 414 not belisve the

s21d Medicsl certificate and froced me to sppear

bafore the Medtal Boa rd aftor expiry of twp -

monthg from the dete Jjoining my duty and evan

then my loave salary has not Dbdeen sanctioncd end

p“ido ' ' . :

A
ey e e

-—

That my wite hed gubmitted sevaral rePregontation

bafore you vhile I .was on Nadicel leave stating b
all tha above mentloned 2nots for favour of your / f

kind informetion erd necesseory actions -
That bearing mentsl agneny =nd tortura matedout
Ly the snid postmasgter by wqy of nbove facts and

But suddently a scemne wag creatod by said Post ‘
za gtor on 29/6/98 while I was sortiny out the lettors
of Rengis near the mafl-box and the snid postmngter
Shri - PeKe Dag shoutod alloging ns he wng thrugted
scveral belows on left forehend ond eye. But it ig

T 8 sabll asnnentaod atory « It hag been

1




11311

the .higher :mtherity about hisa mtivated iuagal
actions done against me.

$1)  That I hava not dcne snytring sgainst sosd Fost-
mstar ghrt P.X. Dag vifully amd intentionally
cg allaged in Articles of Ghsrges a nd thercfore

T gm not linble to be Punished ag PropPogsed.

You are therofore requested kindly
to accelt my writted stotements ag abova
and snd efter hesring both includhg my self,
1 may kindly be oxgnerated frag the Articlas
of ocheorges and for which scty of kindness,
F ahall rena:ln ever gracetul te yolue

‘!oura !aithiully.

(Ww A in Shiedl-

GmP ﬂ ’l‘angln

T WUURI T Y vw v
]

P R,
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DEPARTMEHT OF POST: INDIA . )
OFFICE OF THE SUPDT OF POST OFFICES ¢ DARRANG DIVISION a\
TEZPUR-784001,

Memo No. F8-1/Assault/98 Dated at Tezpur the 12.8.99.

Charge sheet under rule-14 of CCS(CC&A)Rules,lQGE against
Md., Jalaluddin Ahmed, Group 'D' Tangla SO jssued vide this office
memo of even no. dtd. 16.12.G8 is hereby dropped as the cfficial was
convicted by the CJM,Mangaldai Court vide GR Case Na. 25/98 U/S

-

353/323 IPC dtd. 23.7.99 on the same charge. ,

Sef|— | ;

( B. HAZARIKA) -
Supdt. of Post Offices

Darrang Division,Tezpul,

R

Md, Jelaluddin Ahmed, Group* D! Tangla. __
2) Shri M.C.Kalita, SDI(P)Charali & I.0e :

3) Shri R.N.Roy, SDI(P)Dhekiajuli. He will please return P
the documents to this office. o

}

R

: \

4) o/C. N PR ; J‘

/ /“(‘1 ' . ’

. | Supdt.(%f, post Offices .
. . Darrang D vision, Tezpur. _

. i N {
| &W/////’ | - B . ~

e
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OFFICE OF THE SUPDT OF POST OFFICES:DARRANG DIVISION
‘TEZPUR-784001, |

Memo No., F8el/Assault/98 . Dated at Tezpur the 12.8.99.

i

WHEREAS Md, Jalaluddin Ahmed, Group'D! Tangla SO has
teen convicted on a criminal charge under Section 353/323 IPC
of CJM, Mangaldai has been awarded a sentence of fine of Rse 5CO/ =
k- fhve hundred)only in default S,I, for one month and also a
ine of k,200/«(RK. two hundred)only, “in default S,I, for 15 days.

AND WHEREAS the undersigned proposes.to award an_apgrqpriai
penalty under Rule 19 of the CCS(CC&A)Rules, 1965 taking inta
account the graVity of the criminal charges;

AND WHEREAS before coming to a decision about the quantum
of penalty Md. J.Ahmed was given an opportunity of personal .
hearing to explain the circumstances why penal action should not
be taken against him In pursuance of the provisions of Rule 19
ibid, .

AND WHEREAS on a creful consideration of the judgement
order(copy enclosed), the undersigned has provisionally come to
the conclusion that the gravity of the charge is such as to
warrant the imposition of a minor penelty and accordingly
proposes to impose on Md.Jalaluddin Ahmed,Gr,'D' Tangla so the

penalty of Stoppage of his next increment for 2(two)years with-
out cumulative effect, : :

NOW, THEREFORE, Md, Jalaluddin Ahmed is hereby given an opp=-
ortunity of making representation on the penalty proposed above,
Any representation which he may wish to make against the penalty
proposed will be considered~by the undersigned., Such a represens
tation, if any, should be made in writing and submitted so as to
- reach the undersigned not later than fifteen days from the date
o receipt of this memorandum by Md, J.Ahmed,

The receipt of this memorandum should be acknowledgzed.

u“\' )
( Bﬁﬁb%

Supdt, of Post 0ffices '
Darrang Division,Tezpur,
Regd D . '

To

Md. Jalaluddin Ahmed,
« - Group 'D' Tangla SO,

- Napp/),/ ' P,0.Tangla, - . CTe

DEPARTMENT OF POST:INDIA | A U

i

!
.
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% »
TO
The Superingendent of Post Of fices,
: Darrang Division, Tezpur.
ub 3 shov cause notice for stoping
dncrement for 2 years.
Ref 3 Your letter No. P8-1/Assault/98
dt. 12-8-99,
Sir‘

with reference to the subject cited
above, I have the honour tO infom you that
against the order of conviction U/3 353/323
1.F.C+ made by learned C.J M Mangaldai in
GR=> 525/98 dt. 23=7-99 I have filed an appeal
before the learmed District and 3ession judge,
Darreng, Mangaldai (Vide CA=20{D=3) Until and
unless the said appeal is finally disposed, 1
am not be congidered as guilty and under such
circumstances departmental punishment as
contemplated by you would k2 infructous. Moresover
I hope that I'would'bg acquitted in apeal in
the Jessicn Judge Caurt, Mangaldai.,

——

Therefore I request you kindly to
wait till the appeal is dispocsed of and cblige.

NITAT v } -
‘ INDIA POST ‘ A YOQIS faithfully.
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DEPAATu D Ok POST: INJIA
Ffluh OF Tir SUrD. OL :bp- CriTCui s Darta G SIVISIOH
Tl E . L-'-/\_,‘-ruul

(')

: oyt
mend Wo., Fsﬁhﬂ....../; eeeseees Dated at wzzpur the FF;F???<

o

Whereas a disciliniry oroceedings agaimst Siri.......
Yo Sakatuddin Aed | i c;dtem;latédg&gn&iizi

riow, taerefore, .o w.lersigneC in exercise J? P
owersconferred by suw-ruie (4L, 5f Rule 10 oF the 05 Chin, -t

.L/\J5 _-\.I‘t,.:y I)l&CE:S t‘-e S’i__‘ '(:’&»J-A- ou..mmad.'-ao-..oaooc-tco-c
Wi e SlorilOl with inmcediate cffect.

It is further oricrcd thet during tuee perioc thct
t..45 osrler shall remnain iun force., 1he read wuarter of Slrdl
.'Jﬂnmmed".'.‘....."...'..“.Sll:)l;lld 1‘46 OuTa@al"'
a;l"- -t—Ae JL_J..U. Ol~rl OUJ‘MmGdIOllvb.’..b..'!.t'l -M-all nJ.C 3-8-;’{

the head quarter witiout s.teoining peevious pernission 5f o
unersined, :

- sef [~
?up&t?’%()’ffices

Uarrang oivision,Tez)ur

-

Coy v ots a- . L
' ﬁm..}alaluddm Ahmed ,Group 'D' Tengla,

@ 4 4 S €& 0 B A GO GNPSOS O s e oS s eSO S PO I R I A Y I I 4

Cr_ers rcoeruln~ ‘subsistance ollowonce adnissible to hi. duwrin,
€ pesioe of ‘suspension will issue separately.

2, LLe rostnaster 1if;ar/ LanoalGal, -

(§éCSDE¢E)MEngaldai

/(
+/ /

l+/ Tie Srw . .Q&né‘lac <o
5/‘ O/C"

p Su.at.” of rost vuffiices
varrang Divis! in,sci uu
- ;

W
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. DEPARTMENT OF POSTS, INDIA.
OFFICE OF THE SUPERINTENDENT OF POST, DARRANG DIVISION,
' TEZPUR-784001.

No. F8-1/Assault/98 Dated at Tezpur-784001

3 B The 20th October, 1999,

WHEREAS Md Jalal Uddin Ahmed, the then Group *D® Mangaldoi H.O. and now
Group "D” Tangia $.0. (U/S) has been convicted on a criminal charge ander Section 353/323
of IPC by the CJ.M. Mangaldoi and awarded a sentence of fine of Bs. 500/- (Rupees five
hundred) only in default SI. for one month and also a fine of Rs. 200/- (Rupees two hundred)
only in default SI. for15 days;

AND WHEREAS the undersigned proposes to award an appropriate penalty under
Rule-19 of the C.C.S. (CCA) Rules, 1965, taking into account the gravity of the criminat
charges; : v

AND WHEREAS before coming to a decision about the quantum of penalty Md. Jalal

Uddin Ahmed was given an opportunity of personal hearing to explain the circumstances -

why penal action should not be taken against him in pursuance of the provisions of Rule-19
ibid;

/' AND WHEREAS on a careful consideration of the judgement order the udnersigned
has provisionally comesto the conclusion that Md. Jalal Uddin Ahmed is not fit percon fo be
retained in service and accordingly, proposes to impose on him the penalty of “Compulsory

- Retirement® from service with immediate effect.

' NOW, therefore, Md. Jalal Uddin Ahmed is hereby given an opportanity of making
representation which he may wish to make against the penalty proposad will be considared
by the undersigned. Such a representaiton, if any, should be made in writing and submitted
0o a to reach the undersigned not later than 15 days from the date of receipt of this
Memorandum by Md. Jalal Uddin Ahmed.

The receipt of this Memorandum should be ecknowledged.
5'0([;_..»”_7
(B. Hazarika)

Supdt. of Post Offices,
Darrang Division, Tezpur-784001.

Co;:y
!
, Registered A/D

(" Md.Jalal Uddin Ahmed, Group *D* Tangla $.0.
(Now under suspension at Tangla). A \x
W

' - Darrang Division,
M ' Tezpur.
pd :

—

PN
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TO
The Supemntandent‘of post offices,
Darrang, Division.

Eub 3 i) Shos cause nbtice stopping 2 yeggiw/

increment vide Your letter No,
AQQQUIt/ 98 dtu 12-8=99,

{ 41) Shoy cause notice of compulsory
7 retirement vide your letter No,
Fg/1/Assault/98 dt. 20-10-99.

eir,
With refeoronce to the zubgoct cited

above I bag to inform you that ogainst the oxdor

of conviction U/S 353/323 I.,P.C. m8de by C.oJeld
Mancaliai in GR~- 525/98 dt, 23=7=99 I £1led an
appoal in tho Court of before tho District and
3gusion vide ( Criminal Appeal Ho. 20(D=3) 99

in which lesamed District and Ssssion Stayed
oporatica of impugned sentence and said appeal

is admitted for hearing. Untill and unless said
appeal is finally disposed I cannot be held guilty

and as such no departmental act ion can ba impoged
upon me, Moreover I hope and bellef that in the

District and Session Judge court 1 will win and

I will ke acquitted . Under such circumstances

departmantal action acedsst me will ke infructeous.
Therefore I requast your HOnour to wait

till disposal of appeal in thesuparior court vize
District and@ Syssion Judgo.

. W 5 yours faithtully,
i; I | -
!

N.Js A certifled order of
leamed 3gssion Julige
ity . . in
ca 20({0=3) 99 1s
enc loi-d harewith,
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prererred under Section 37&(3)
2rdd Lo feeofRitb nnibaaq

‘of. the Criminal Procedure .
EBseguqul’ & Lo noits~edd sif

Code 1973 ( Act 2 of.1974), '
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§ DEPARTIE(T OF FGST; INDIA - ¢
OFFICE OF THE SUPOT OF FOLY OFFICES $DARRANG DIVISION ) Gﬁ
TEZPUR=784001, : v
kemo No, F8=1/Assault/98 Dated at Tezpur the 1lst Nov'!93

. .
Md, Jalaluddin Ahmed,Group!BD!Tangla SO has been placed under -

Suspension with effect frop 11.10,99 A/N vide this office ilemno of
cven Ne, dtd, 6,10,99, During the period of suspension Md,J, Ahmed .
will draw subsistance allowance of an amount equal to half pa¥
leave or lecave on half everage pay as the case may be, In additian
to this he will also draw dearness allowances which would have
becn adnissible to him if he wvas on half pay leave or half everaje -
poy os the case may be,

Any other compensatory allowances will also be admissible to
hin from time to time on the basis of pay of which the Govt, scr=
vant was on receipt on the date of suspension subject to the fule
filrwent of other condition laid down for the drawal of such 2ll0~-
weneas, ! ' .

kach claim of subsistance allowances and other compensatoLy
allowances should be supported .y a certificate by the Govt, 5=
ocrvant to the effect that he vas not engaged in any enployuwnt,
business, profession during the periofi which the claim relates,

Sel [—

Supdt, of Fost Offices
Darrang Division, Tezpur,

Copy to :-

1) ihe rostaaster,ilangaldai,
2) The DA(P)Cal(Through F.M,Mangaldai)

‘/’Bﬂ alaluddin Ahmed, Group'D!Tangal now U/S at
'‘angla,

4) o/c.
. ‘ﬁ‘y\.

Sﬁﬁézg&g' 0st Offices

Darrang Division, fezpur




DEPARTMENT OF POSTS, INDIA.
OFFICE OF THE SUPERINTENDENT OF POST, DARRANG DIVISION,
‘ TEZPUR-784001

No. F8-1/Assaull/98
Dated at Tezpur-784001,

The §6th December,1999

Whereas md. Jalal Uddin Ahmed, Group *D* Tangta SO (now under suspension) has

been convicted on a criminal charge under Section 353/323 IPC made by the Chief Judscial
Mngistrate, Mangaldoi.

And whereas it is considered that the conduct of the said Md. Jalal Uddin Ahmed,

Group "D* Tangla SO (now under suspension) which has led te his convictien is such as to render

his further retention in the public service undesirable:

And whereas d. Jalal Uddin Ahmed was given an opportunity of personal hearing
and offer his written explanation: N

= And whereas the said Md. Jalal Uddin Ahmed has given a written explanation which
has been duly considered by the undersigned;

Now, therefore, in exercise of the powers conferred by Rule-19(1) of the CCS

(CC8A) Rules, 1865, the undersigned hereby ordered that IMd. Jalal Uddin Ahmed, Gr "D* Tangla
SC (now under suspension) be retired compulsorily from service with immediate effect.

ey

(B. Hazarika}
Supdt. of Post Offices,

Darrang Division,
TEZPUR-784001
Cop :
c Md. Jalal Uddin Ahmed, Gr"D" Tangla SO (now under
suspension).

2. The Postimaster, Mangaldoi HO.
3 The SPNM/Tangla SO.

¥ Ene sDi{)/Mangaldoi.

“ Mg SEL file,

b Purishiaent Register.

P ot the ofticial concetned:
» Cd e ot the official.

UN Spaarw ' | %P
- Supdt. dPogtOffices,

Darrang Division,
TEZPUR-784001.

.
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Eeghdoot Bhowan, Guwahati~ 1
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Sub 3 4n appeal against the order passed by
Superintendent of Post Office, Darran
Divisiot} Tezpur vide his order No.5%/1/
Asgault/98 dt. 6th Dec. 1999. -Plaoing
. the petitioner under compulsory ret rament.
Sir,

[

with reference to the subject citad above

I beg to place the following fow lines forf awur of
your kind perusal and necessary eérder.

(1)

(2)

(3)

Thet a casewas filed against me in the court of
C.J.M, Mangaldal U/3 353/322 323 I.P.C. (Vide

GR- 525/98) and the said case the C.J.M. Mongaldai
passed a judgement convicting me to pay a fine of
Rs. 500/« U/S 353 I.P.C. and Rs. 20 U/3 323 I.P.C.
I/D 45 days s.I.

That against,the order and Judgement of leamed
CeJM, Mangaldai I filed an appeal ( vide criminal:
appeal No.20(D-3)99)in the Court District and
Session Judge, Darrang, Mangsaldai.

That aforesaid appeal ( Criminal appeal No. 20(D=-3)99)
wag admitted for hearing by learned District and
Session Judge and alsostayed the operation of 1mpﬁgned
Sentence passed by the C.J.M. Mangaldai (Copy of
order is enclosed herewith as annegure ~ A- )

That yntil and uwnless theegforasaid crianinal appeal . .
i heard of apser and intil the passing of order

by the district and session Judge,Darreng, Mangalddl.

I can not be neld gullty and without conclusion of xxxs
appeal, no shoe cause notice or punishment uypon .-

it will be 1llegal end unconstitutional In fact

uwilens aadd @mpeal is L£inally dispassed o£ I can

not be held guilty and no d epartmental action cen

be passed against me which will be double JeOTeecses.s.

contd, ..., 2
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5) That the superintendent of Post Offices, Darrang,

Division Tezpur, Tllegklly issued show cause

noticA aguinst we first time. stopping my increment

for 2 yoors. vide his letter Ho. FBI/bssault/98

dt. 12~8-G9 ..-~ainst the aforesaid show cause

notice I submitted my reply in vhich also I pointed that '

my appeal against is still pending. '
6, That thersafter I was agaln served with Suspansion
order and I was plaged’ under suspension .Against
this order of Suspension I filed myreplies stating v
that since my appenl against convigtion i3 not '
heard, I should be presumed as innocent.

7) That thereafter the superintendent of Post Offices,
parrang, Division,Tezpur he passed another order
Directing me to @ccept compulsdry retirement ( vide
his & letter No.FB-1/Assault/ 98 dt. 6th Dec. 99)

8) That ogainst every show cause notice suspension
order increment held up order Ifiled repliws in
which I submitted the order of District Judge,
Darrang, Mangaldei by which he steyad the judgement
and order of C.J.M, Mangaldai. But superintendent
Darrang, Tezpur illegally and biaselly did not pay
any held and ultimated by passed the agaresald order
Giving me compulsory retirement,

9) That Ian complaetely innocent andes per law and rules '
. I am not be held guilty until appeak is heard. )

It is therefore prayed that Your ‘
Honour may be pleased to review the order
pasaed by tho Supdt. Tezpur and allow me ‘x
to work as before. \

Yours faithfully,




| The Superiiamndent of Btst‘oiﬁcea,

Carrang ¢ Divisien ,\ Tezpur. 784001,

| \“l,
;"_./ Datyd Dalgaem the  (th May/2000, (- y

r"f Sudie Prayer for on imul against the ordor panccd by Tho e
Supdt, of Pos .

Refs- "y lottar No. nil dto Gauhatl RLGII~e 1’35 dTe 17"‘12""99"

einst the DPJ. Ghy. copy to S.P. /iz.order ¥o. FDI/AcGault

_ oa
8ir, . .:Q.tio
With due respect and humble submissien I beg to inferm yeu' "".f '

that with refercnee to yeur letter No, ‘as cited abeve aay kinaly
to be codider my case at an early date 'and eblidged.’ An appeal " pt.
copy te the IPS, Ghy, / S.P. Tezpur agdinst the erder phcmg me .
under conpulsery retirement 1s sgain submited te ypu fer yolip
kind eensideratien gse that I may get the Pay and allemnces u .
holp dy family cemsisting 9 (nine) Girl¥ as an unmarried still Et
| with thelir parrents suftering frem hungry day te day . The appeal .
| cory 18 anelessed herewith as reminder us follswsi- PR
1). That a ease.was filed against me in the court ef C,JiM. =
Mangaldai ¥/8 353/323/ 1.P.S. (vide GR.525/98) and the said
case the C,J.M. Mangaldai pnled a Judgement convicting me

' te pay a fine of Rs, 500/.v/8 353 I.PQC. and R.o 200/' '/S- i '1'
323 I,P+C. I/D 45 days S.I.

2). That gainst the erder and Jud;oxien{: of learned C,J,!, n/m. _

I filed an appeal Raxx2Rf2wi@X(vide criminal appeal No. ao(ng
99) in the court Distriect and Session Judge , Darrang .M/dai.

3). Mat ufersic appeal ( Criminal appsal No. 20(D=3)99) vwas =
admitted for hearing by loarnod District and Session Judge
and olsd stayed the opeution of impugned Sentence passed by

the Cod '« Mangald ai(Copy et order is enclesed hcuwith as -’ [
GAnuxXure =A=), ~ - S

——————— o — =

l
b

4). T™at until and unleas the nforaiid Crininal appesl i§ heard \ot" |

and until the passing of order by the Maetriet and Sessien = O

. - Judge , Darrang , Mangaldai. I ecn'net be hgled guilty end . |
" witheut cenclusion of appeal ,. n& shew cause netice or punish-. h ‘
«nent wpen it will by illegel mﬂ \ingenstienal in fact unleu : {
$aid appeal 1N finglly diepersed 'sf T cun not be held guilty | '

and ne Departmental getien ean' be“paned against me which , '
vill be deuble jeor. , - v ;
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. 5), That tuw Saporintongent of Pest O2rices , Darrang , Divinien,
o “expur 4 Illcgelly 1sdued show enuso notlcs against the Lirst
5:- dme stening my increment for 2 yeors vide his lettew nie FBl/e=
r Assault/ I3 at, 12-8=99, Against tie aforsaild show causs netieo

I subiitted oy reply in which oles T reintod that ny sppeal |
againot 18 still pending, - q

). T™at thoreafter I wns again served vith suspensien erder and .~ '
I was placed uader suspension . Againot this erder ef sugpension
I filed ny replies steting that since oy appeal against convietic
is not heard , T should ¥y be pressumed as innecent.

7). That therafter the Superintendent of Peat Offices , Dardang ,
Division Tezpur , is passed another order Hrecting me to sceept.

compulsory rotirement ( vide his letter Na, FB=1/Asgault /98«
dt. Gth Dee/99).

- - e -

8)s That every show couse notice suspension order increment held up 4
order I filed replies In which I oubnitted the erder of District
Judge wrraong , HMangaldail by whiéh bBa stayed the Judgement and a3
crder of C.J,M, Mcngaldat , Pat Suprintendent Mhrrang , Tezpur
1111pely ong biaselly did not Pay eny held and ultimatted by
Fassed tho afersaid order g&vigg ne eonpulgory rotirement , .

9)s That I au cempletoly irnecent and nd:iuw nd rvles I am net bo [
held puflty until appeal ic heard .

it 1o therefore prayed thot your Hopour may be

plaased to review the erder pasted by the Supdt, szpur‘
! rnd allew me to work ag beforo, '

. Ypurs faithtully,
jﬁmu&%\m%, '
feetd Tphse
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SUAmNE W €N Cano o, 598 /0,

A o bt

Mde Yalaluddin Ahmhd, o

5/0 Lt, Kalimudﬂin,
i%l« Gudaijhar,

sJ, Dalgaon,

Group (Pean);Mangaldai
Head Pogt Offica,

Coen,y éSSUG ed BGI’BO"

bl T hand o 2 PTGy

Charged undep Section 353/323 of

the Indian
Penal Code,

¢ 4

Dates of hearing . 5~4~99; 26-4-99:

25..2.09,

Date of Jurtaon H

Shri D, ¢, Mahanta; ’
Chier Judict s Mnniatrato,

MTanry, Mangaldué.
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e Advocat@ for prosecution, Md..Abdur ﬂahman ‘“ tgheg
| : P.P., Mangaldai, A&m gl

. by .
e .t .

- ' : . Q"’*‘h&@?}
. Advocate for defence, B, M. Hamidur Rahm@p}g gga
' ‘ A g-' L 5;: 'f“"'*?’
SO P m,,_,‘
, - ‘ 'J;f
J.UD G M EN T
1. This case was started on the basis of a written P, IR

‘* ~ ,\w
\l

lodged on 29-6-98 at Mangaldai Polace Station by Sri Pra
"K¥. Das, ?ostmaster of Mangaldai Head Post Office

L ] .-.:»‘ :
.

\ »"'.

The fact giving rise to the 1 esecution case 4sg that,“

2,.
s"

on 29-6-98 at about 14,05 hre. while Complainant said : ,ﬂ A

, \)4-‘)'.“}"."..;
Sri Prassnna Kr, Das, Postmaster of Mangaldai Head Pos% Offﬁce’i“_»m

1‘ .
"’l* l" ':{ ”?), Nﬂ‘v" iy
Manqaldai visited the Mall Section and consulting on th '
of Water supply vith PRY (P) shri Meneswar Hira,

“ Aol faoes T N L SRR AR
L ; TR HEa > o > _ :
o g : SR SR - g
RS S A3 ) = i H) £ v e e s g - N '
- N aE S DI O et AR S AT A IS W : i
e g Kol 2, LY ¥ fxt k i X = AP
LR e e g st i gmande. o gy - R A3 eorls e e 5 Sk g 2 P
R AL o 2 A A RS AR e It L - S SR Gt . .
L S LY. P Se- , " Ea e g S - T R s A e N A = - B -
. o ) L N ey . = —— o - 0y - . - 0 .
- S it e i T . .

; "\'};J-h“ '

S$hri TYagirem Ne'th snd Asstt, Postmaster(Matl) Shri Eagundha i" ;

P ~ﬁ5-;' i
R Sarma, accused Md, Jalaluddin Ahmed »Group "p* aqﬂ employeg ofgﬁ3

. "’ "( (lf.w"":
,-1

the same Post Office, suddenly attacked the complainant and,:;

K ) fn $a

e¢saulted with fis54 blows on his left slde forehead and
end also attempted ¢o ki1} him holding on his neck with‘

v
- . it
. . s s
e s

S,
* N
-

»

i hands , The Officer~in-charge » Mangaldaj Police station

i registered a8 case under Soction 448/353/307 of the Indian PenaL{ L

Code against tho accused porson and after 1nvestigati§n tic

*

submitied formal charge-sheet under Section 333/323 of the
Ponal Codé for his nrosecution

3. Accused sppeared and ttood for triel, Particulara otf’%nﬁ

offence undor Section 353/323 o* the Indl an Penal Code w!i;n‘l“

explained the accused pleadsd not guilty and claimed to bo
tried,

(Contd,...page 3)
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4. " In support the prosecution side has oxamined as - RS
. . A , . . i\".':‘“-l .
much as & (odx) witnosses and ong Sri J1%" - Ch.Sameh wag . -
examined as Court Witnees undor Secticn 311 of the Cr,P,C. S
: N //' ’
3. Va ifr iy of e AEEGCA I8 tatnl dintel 19
S S R S RIS, R R R give ovidinze ipn | ,
: i A
A, 0
* ]i
IOINT_FOR_CONSTDERATION ! j
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h - V1 '
Now, the paints for Con¢ideration are g : -
) P i
1} UWhether the scouccd PArson assaulted or '

vsed erimlingl

- 4
. LTI B L x

4 ..': . *, K P! -
Sr ORIV T A B ovaouil en

; of his duiy os such Public servent g and
21 Whother ho valtnierdly ecaused hymt on tho
nezioy ol complainenty | :

NECTST™ #HD mrasane TURRAR (7

A T L NP W Y

T R ULt el Yoorned Souneosl foy hain

e~ s A

o l"
R A T I it nley baye oo
N . LR BRI EUENL T IR, el I o g
AT n srtueed recendod under Section 313
by Pvem T} 4
C“F ? L" v W 4 'p
TVt s ey H R T U T I
8. cenel 00T T somd M, Das s {4

e‘alleged Injured

Prosecution duly proved the - ..
FoXoN, Byia through hinm ARY i & 81 haty

and cos: T dnant o f e ervoyr tho

re 83 Hxt=1 (1), By
h1s earlier Stntrment mado in he FoLR. he has

“ePosed in his evidence m tnat thys On 29-6-93 24 about :

Tel<erating

-

foreo 4o the comladngn d o
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o o Madl 890.1oq, pccused intoxvupted him on his way and . . -"
f Judipy, N

N A '.
T L 0RO Caen opnd o4 4nan POSAfen ¥ azouned nepdn ascavlitad him
PR B B
R .

Rk w [ by Y 04 on 145 shesd e duting that tine J4ten Qarmaﬁ

by b
i and ot ome uhi waal ant frog Coctorz, hn lndgped the F.!.R

o comy ar' reelsted the accused, Thoraarier | 12 went to hOSpital
LW ;

ixt.1 at Police Statlon fer taking acticn cooinst the actused

NATEGT o

S orL Watn A5 tha Acee tand of the
3o 28h OffTco whame 4y copladnant and atcueed'permon
worlte  According to him, ho knoew vhen en altovcation took -

Flace Sotwnon tho Cowp’ nent wnd accusod en Use date of

.~,¢’:f“ ; LR

| ,
10, Teti- 2 S14 oo Awax Hira 8lso hns deposed the Same
atant " onad pecording tn Pimy tn altercation took nlace '
bots. Sat eamataloan o and the arensod on the dnte

GUCUrs (1 4n the ci{fice,

€

11 Wadl e, Otnaa o faddita by glving oviden:g
on In® Tolel, hze o,

| ’ : >t ce-rd o that o oxamination

LI
& e ]

of s Ve 20.6aT7 L Cound Hae. :* a, sigew 4,5 Cam,X 2

1 Cotne o C e forehnnd an The lefe T dp : tendernesy

ovVer ftha UL onvwotmd 4y, ea ndople . - tanderness around
33 . - -~ e -, . . .

tha naek 0T ina fery the ahoy njuries are
BLrplo Ay Vo, e ChXunt obinc,  and elz2o vare

. . oha T
causcd wi- 6 Nouidy

(Contd,, ,page 5)
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12, According 4o p;w,5 8} Bpsundhar “rrmah, at the j
Hne of oscurrente b3 wag ei%tiﬁg In ks room and on bilag '
asked, Pt told fim that tho cecused agsaulted him, 3
R o 13, TG Md, Fazlul Haque Khan $3 4ha vaastigating
exied Judg -
L {, \ Offteer, His evt dence L8 that on tho same day of occurrence
f?? f% ! f investigated the case, recordod the statements of witnesses
4N ;"»nd affer collecting the medical report concluded the | .
,cg +dnvestigation and submi tted the formal Charge~shoet againat~_..[
:Z;;i&i//” the accused fop prosccutiond | By _ ':Té
T4, 5ri Jitoh Saxmah whe was examined under Soction 311.
of the Cz,P,C., na Court Viltness, has depased that on 29n6-96“‘
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Translated frem Assamese

To LN

The Hen'ble supenntendent of Pos‘t Offi ce,
Darrang Divisien,
Sub; Te Jein Duty Y
Dtd, 22-9-02,
Sir, . ;

With due respect, beg te state that I '}
am a greup D' Employee of Tengla under your Divisien:
Post Master of Mangoldoi ledged a case against me ¢
befere iongaldei Court in the year 1998 as I was -
asking fer waxk arrear pay ef my leave en medical
greund and I had some altercations with him te thi's.

FBI/1/98 ‘dt, 6-12-99 ordered my cempulsery retlremeh't ;

i

As I have many years of serv:,ce and I am an able
man hence my letter "ghy RegdsL.Ne &" dtd, 17-12.-99
I narrated my entire stery te the D.P.Se
< i
en the ethr hand, as the decisién ef the h
Courts case delayed I gent ano ther letter"'DLg R;’I".‘
Ne,2252 dt, 6-3-2000 te the “superintendent of !
Pest Office, " .

New I sent herewith the copies ¢f previous
letters,acquitted judgment ef ceurt with a prayer,
to reinstate me as I am facz.ng financial dz.ff:.cult:.egs
This my eamest request o

v

Encles=- Yours faithfully,
Letter dated 17-11-99, .
6=5-2000, Acquit ted * §d/-Lalaluddin ,
Judgment ef Hentble » Ahmed i ‘o

Gourt, Group!D' Tengla,

-
A
o}
A

P oyt

regard, During the pendency ef the case vide order «.”

N



p®
(Translated copy)

A : “

Te TR =
The Post Master General S
Dibrugarh, Assam. i ' I S

~ Dtd] 9-12-82; T

Ny

o b

Sub: Prayer fer Joining dutyy
Sir, . : RN
With due respect, beg 1 state that I am a o
Greup!D' .Enp loyed ef your area at Tengla ;In- 1998 when

I was. serving at Mangaldei Post Offi ce, I had alter~. & ]
catiens with Post Master fer non payment ef salary R

for leave peried on medical greund and he ledged GR . 4 -

case befere Gourt, The CIM, Mangaldei cenvicted the.

Judgeii After perusal ef documents he remanded the ‘cﬁa‘s’e i
for fresh trialy - %

z’ W

The leamed &JM acquitted kh& me after canslde-

ring a1l matters and documents with that preef I :,nfermed

the Superintendent ef Pest Office slezpur, He teld me ~§.
that at abeut 4(feur) menths he set all papers te you. ‘

v

exparte, I have filed an appéal before Hentble Seésﬁmns‘t~

L

o

[ P
! R“ A L.

Therefore, request you te kindly after S

perusing all documents allew me te jein service ag \Is

am a very peer many This my prayer before yous ‘ ‘4‘*,
¥

*

-
™

Yours faithfully, )

\A X roy
$d/=Jalaluddin ghmed;

,(/‘/" Greup!D* Tanglae , . .

rlemp



[ DR - pge master Gencral, - : , \
| m . +.,alo pibrugarh ( Asgam ) oS-/ e =2 (}\‘N)
R "

. ;g Drayer for 1ssug Joining ordere P
\\()\

1ith roficrence to the subjott cited above, I have the
1@:33& {nfeozwm you thot T am a ggowp ©po cmployoo 0£ Tanglg Poot
Oiine wi@er yeue juriocdiction. Whon I wac working im !agaldal .-
st 0€84eo ao'gxoup epo® § took lMcdical leave £or 3 monthg 14
doys £or my $1lnocco. Dut tho ton'ble Post Master rofuscd to grant
ny loave ond not allow to raw my leave calary. A gimplo contre
avoreiol diocuococion made botwoon Post Master and mo regarding
tho léavo salary. But the Hon'ble Post Master £1led o cago
agoingt no bloming “I have cosulted him® But i¢ was not truoce.
het oir, then the Hon'ble G.J.M. Mangaldai court after
| nearing pooood o judgomont covicting me €5 pay £ino Rs.500,00
‘ /8. 353 and RG.200.00 W/8 3231.F.C. I/D 4S5 days S.X.
Thot oir, against the order and .judgecment of learned
€.J.l1. Manguldal , I tired an rpeat to honble District and Seuos-
ton Judgo, Darrong Mangaldal vido criminal appeal 0 ¢ 20 (D=3)

99) o

-~

chat 84r, tho aforacaid appeal criminal caso 130, 20 (D=3)
90 wao .aénitted €or hearing by Hon'ble learnod pistrict & Section
Judgo oloo ptayed the opperation of {impugned ocntence passcd by tbh
- o B.JoM. Managgldai to take hearing afresh. the G.J.M. again hag
K takon the caoe and made fee sh judgement after hearing argument —_—
and algo after recording statment Of accused and witness of the
- -coge W/S 313 of CRPG zgain at the judgement and order paasod by
" the former Judgeo‘The G.J. M. found me not guilty of the offence
u/s 353/323 of ILP.C. and I am acéordingly acquited f£rom the alle
goé chargos '
That Sir, I want to draw ydur attention, whon the case wag
£410 sgainst mo mado by the then poat master convicting mg to
. agoult him he hold up both my medical & monthly salary and put @o
undor guspension when the firat order dacared which made against
‘0o tho Supdt. of Post Offices Darrang pivision,Tegpur,passed and “
ordor directing to accept copulssory retairetment vide his'letterf
%o, FB/1/Asoult/98 dtd.6th. Decamber'99.

That Sir, I rofuscd to accept the complsary r:tirement and
£ h=ve placed an application praying to my osupperior sutherity,
_ - that I am not ocuilty as my casec gtill exemining in the ¢aurte.
jyﬂ-}y That your honour, now the cace isdismigsed by the ourt
and I am not held quilty of the offence M/8 353/323. The order
@vﬂr wao ¢given tho Hon'blo C.J.M. ON 10/04/2002.

That oir, I have been suffering from poverty ac I have no
any other Income gource accept this joboand now I am unable to
naintain oven my faily. Therefore I highly requect to you kindly
vithdray ogucpengion and allow me to join the forxmor post. X shall
bo gratofull to you for your kind congideration. ,

Yoursg faithfully,

’ . (}MD.JALALUDDIN AHMED )
I et Sbmitled 4 285, (Diy). alal wdobn go

G\"’ | 2&/1/ 09

L}
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IN THE CENTRAL AIMINISTRATIVE TRIBUNAL
GUWAHATI BENCH ¢¢2: GUWAHATI

- O.ie NO. 152 OF 2002
Md . Jalaluddin Ahmed .

-‘V’sm

Union of India & Ors.

LI .RespondentSC

In the matter of ¢

Written statement submitted by

- the respondentse.

The respondents beg to submit
brief history of the case, |
before submitting para 'wise
written statements which may
be treated as part of the

written statement.

‘ , ( BRIEF_HISTORY OF THE CASE )

On 29.06.1998 Md. Jalaluddin Ahmed, Group ‘D' official
of Mangaldoi H.P.0. physically assulted Shri P.K. Das the then
Postmaster, Mangaldoi HPO during office hours. The fact was

reported to the police and a police case was registered against



@,

- -
- Md. Jalaluddin Ahmed at Mangaldoi Police station under GR case
No. 525/98 under section 353/323 of IPC. The Chief Judicial
Megistrate, Mangaldoi Court convicted Md . Jalaluddin Ahmed on
' 2340741999 and awarded punishment of fine of Rse 50’0/- ( Rupees
five hundred ) only default Sl. of 1(one ) month and also a fine
% of Rs.200.00 ( Rupees two hundred Yonly in default S1 for 15 days.
‘On conviction by the court of law, Disciplinary action vas taken
&8s per Govt. of India's instruction no. 2(a Xi ) of Rule 19 of
- C6S(CCA ) Rules 1965 and said Md. Jalaluddin Ahmed was ordered
for compulsorily retirement from service.
Md. Jalaluddin Ahmed preferred an appeal before
: District and Session Court, Mangaldoi against the judgement of
| conviction and the District Session Judge, Mangaldoi remitted
the case the Ced M. Court Mangaldoi for retrial. Accordingly
the case was heard again by the CeJ M., Court Mangaldoi has
acquitted the said M. Jalaluddin Ahmed on 10.04.2002. Msamwexs
Meanvhile the applicant also filed an appeal on 23.12.1999 before
the Appellate authority against the punishment order dated |
6 ;12/.9~9- The said appeal is under consideration.

!

Para-wise Comments s

1. That with regard to the statement made in para 1,
of the application the respondents beg to state that the applicant,
Group 'D' official was compulsorily retired from service on conviec-

fion by the court of Cef sMe Mangaldoi. No arrears of pay subsistance

allowence due to him were deniede.
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-2-
2 That with regard to paras 2, 3, 4.1 and 4.2, of

the application the respondents beg to offer no commentse

3e That with regard to the statement made in para 4.3,
of the application the respondents beg to state that the applicant
Group D' official physically assulted Sri Prasamma Xr. Ias,
Postmaster Mangaldoi HPO on 29.06.98 during office hours in the
presence of Sri Thagiram Nath, Acctt., Sri Maheswar Hira ¥

PRI(P ), Sri Basundhar Sarma, APM (mails)etc. including other
staff and hence an FIR was lodged at Mangaldoi Police Statione.

The police has registered a case against applicant under Mangaldoi
PS Case no. GR case No. 525/98 and applicant was arrested and
taken to police custody weef. 23.06.98 to (4.07.98. The applicant
was under the police custody exceeding 48 (forty eight ) hours,
therefore he was placed under suspension as per Rule 10 of OGS'

(cCA ) rule 1965

4. That with regard to the statement made in para 4 .4,

of the application the respondents beg to state that this related
to matter of leave salary. Ieave salary can not be paid if leave
is not granted. Mrther, leave cannot be claimed as a natter of

right as per provision.of leave rules. It is open to leave

sanctioning authority to grant or not to grant leave applied for.

5e That with regard to the statement made in para 4.5,
of the application the respondents beg to state that transfer
and posting of Govt. servent is policy of Govt. and the competent
amthority is at libefty to transfer any subordinate official by

the competent authority if requires. It was found necessary by
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the authority and therefore he was transferred from Mangaldoi

Bo Tangla in public interest.

6. That with regard to the statement made in para 4.6,
of the application the respondents beg to state that the competent
authority can revoke the orders of suspension therefore it was

revoked by the competent authority.

Te That with regard to the statement made in para 4"7'

of the application the respondents beg to state that the appointing
authority or any other authority higher‘in rank than the appointing
authority can initiaté disciplinary procéedings in respect of
subordinate officials for misbehaviour or misconduct of Govt.
servante In this case Suptd. of POs Darrang Division, Tezpur is
higher in rank than the appointing authority, the Postmaster

Mangaldoi. So Sri MeC. Kalita the then SDI(P ), Chariali and

.Sri R&N. Roy, the then SDI(P), Dhekiajuli were appointed as

Inquiry officer and presenting officer respectively to Indquire

into the charges against said applicant.

8. That with regard to the statement made in para 4.8,
of the application the respondents beg to state that the discipli-
nary authority is empowered 'to drop the charges proceeded against
the official earlier as per prévision of Disciplinary Rules, if
necessary or on conviction in the court of law. In this case

the applicant was convicted in the court of law and therefore

the digciplinary proceedings were dropped to take further action.
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9. That with regard to the statement made in para 4.9,

of the application the respondents beg to state that show cause

notice was sent to applicant to explain that why disc. action
would not be taken against him for mmm conviction in the court

of law, as per provisions of Deparimental Rule.

| 10. That with regard to the statement made in para 4.10,

of the application the respondents beg to state that on receipt
of reply from said applicant, after careful examination, the orders

of compulsorily retirement was passed.

1. That with regard to the statement made in para 4.11,

of the application the respondents beg to state that the orders

~of compulsory retirement was not whimsical but in order, which

was passed in the line of orders of court of law as convicted the

official.

12. That with regard to the statement made in para 4.12,

of the application the respondents beg to state that the case

‘under review by the competent authority after appeal and judgement

- of court dated 10.04.2002, i« . after acquittal of charges.

13, That with regard to the statement made in para 4.13,
of the application the réspondents beg to state that the case is

under Review of the competent authority.

14 « That with regard to the statement made in para 4.14,
of the application the respondents beg to state that the depart-
‘mental action was taken as per Rules on conviction in the court

" of lgwe.
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15. That with regard to the statement made in

para 4.15, of the application the respondents beg to state

that the applicant Group ‘D' Official, physically assﬁlted on .
29.06 .98 Sri Pradanna Kr. Das the then Postmaster Mangaldoi
H.0. ( now retired J in the presence of staff and police arres-
ted the applicant on the basis of FIR lodged to the police and
chargesheeted against applicant after police inquiry and sent
for trial before court of law . The C«J Mo convicted applicant
and hence disciplinary action was taken as per provisions of
Govt. of India's instruction no.2(a ) {i) of Rule 19 of CCS(CCA )
Rule 1965, and passed the order of compulsory retirement of

applicant.

16 . That with regard to para 4.16, of the applicatlon

the respondents beg to offer no commentse.

17. That with regard to the statement made in para

4.17, of the application the respondents beg to state that

action is not arbitrarye. Action is taken as per Rules.

18. That with regard to the statement made in para 4.18,
of the application the respondents beg to state that he is not
entitled to get anyllegal expensese

19. That with regard to para 4.19, of the application
the respondents beg to state that it will not be regular to

gset aside the order.

20, That with regard to the statement made in paras
5¢1 to 8.2, of the application the respondents beg to state that
the disciplinary authority taken action for violation of Rules

and conduct as per provisions of Rules. His appeal is still

under consideratione
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I, Shri M}\)@Mm %«H‘ﬂ » Presently

h wmrking as gar% msi‘ﬂ"\'tw Q}NWWGK \! 1) being duly

: autho*r'ised and competent to sign this verification, do hereby

solemnly affirm and state thet the statements made in para

1 * e are true to my knowledge and belief and

- those made in parg being matter of records, are true

to my information derived therefrom and the rest are my humble

submission before this Hon'ble Pribunal. I have not suppressed

. a?zy material factse

ind I sign this verification on this th day of

© September, 2003.

Supdt. of Post Offices
Darrang Division
Tezpur-784001
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GUWAHATI BENCH AT GUWAHATI.

0.A. No, 152/2003

Mmd. Jalalluddin Ahmed
.. Applicant
-Versus-=
Uﬁion of India &‘(rs.,

.+ Regpondents.

(REJOINDER TO THE WRITTEN STATEMENT FILED
BY THE RESPONDENTS)

- The above-named Applicant begs to file his

Re=Joinder as follows :-

1, That a copy of the written statement has been
served upon the Applicant and having understond
‘ ¥

the contents thereof givé rejoinder to the same as

hereinafter.

2, That save and except what has been specifically

admitted all other statements made in the written

statements are deemed to have been denied,

3. That the statements made in Brief History

of the case is not wholly true hence denied by the
Applicant. It is not true that on 29.6.98.the
Applicant\thSically assaulted 5ri P.K.Das an& it i§
also not true that Disciplinary action was taken

as per Govt. of India's Instructions and G33(CcCA)

Rules, 1965, Such statements are misleading hence

contd;..,
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denied by the Applicant, It is also true that
Applicant filed an appeal but it is now about

3 years the same is pending hence safely can be
assumed the same has not been considered arbitrarily

in just manner.

4, That the averments made in paragraph 1 to 20

are not wholly true hence denied by the Applicant,

That while suspendfng, compulsorily retiring the
Applicant no Rules were followed by the Respondents,

all was done in most afbitrary and unjust ménner without
doing any subjective assessment of the service record

of the Applicant hence purported opinion forming

to retire the Applicant is liable to set asidé and
quashed with all consequencialk>enefits, costs

of the suit, compensation etc.

5. That the applicant states that $.29 of part VIII
of the CCS{CCA) Rules, 1965 provides that the Appellate
authority, within six months of_the date of the order

proposed to be revised, may at any time, eitner on his

~or its own motion or otherwise, csll for the records

of any inquiry and revised any order made under

these rules ® 0 6 9 00 0 090 %000 "N

a) Confirm, modify or_s;i aside the
order,
b) Confirm, reduce, enhance, or set aside
the penalty imposed by the order, or impose anf penalty

where no penalty has been imposed,

contd, ..

Lsiin Xa



\
_
s 3¢
» I
6. That in the instant case, tnouse the applicant

is acquitted by the learned Ccurt, keeping him under
retiremént is contrary to rule of law, biaéed, arbitrary,
unjust nence impugned order is liable to be set asidé -

and quashed with all consequential benefits.

I, Shri Jalalludin, son of Late Kamaluddin, the
instant Applicant in the case, do hereby 'verify that
the contents of paras 1 to 6 are trhe to my knowledge
and the statements mad e in.péragraahs 5 and 6 are my
humble submission before the Hon'ble Tribunal. I have

not” suppressed any material facts.

I sign this verifidation on this the l9tn day

of December, 203 at Guwahati.

Declarant =

(sri Jalalludin Ahmed)



